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(@ A copy each of the following
papers :—

I (1; Annual Report of the Indian
Institute of Technology, Delhi for
the year 1970-71.

(n) Statement (on English and
Hind)) giving reasons for not laying
simultaneously Hindi Version of the
Report  mentioned at 1) above
[Placed in Library See No. LT—
1965/72 for (1) and () ].

I. ANNUAL REPORT (1970-71) OF
THE  INDIAN INSTITUTE
OF TECHNOLOGY, KANPUR
AND RELATED PAPERS

II. ANNUAL REPORT AND ACCOUNTS
(1968-69) oF THE INDIAN SCHOOL
OF MINES, DHANBAD AND
RELATED PAPERS

PROF. D P. YADAV : Sir, I also beg
to lay on the Table a copy each of the
following pap..s —

II. (1) Eleventh Annual Report of
the Indian Institute of Technology,
Kanpur, for the year 1970-71.

(u) Statement (in English and Hindi)
giving reasons for not laying simulta-
neously Hindr version of the Report
menttoned at (1) above [Placed 1n
Library See No. LT—1886/72 for (1)
and () ].

III (1) Certified Annual Accounts of
the Indian School of Mines, Dhanbad,
for the year 1968-69 and the Audit
Report thereon.

(1) Statement (in English and Hindi)
giving reasons for the delay
and for the laying simultane-
ously Himdi version of the Report
mentioned at (1) above [Placed 1n
Library See No. LT—1828/72 for (1)
and (1) ]

MR DEPUTY CHIARMAN: Mr
Anandan wanted to say something Is he
here ?
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SOME HON. MEMBERS : No.

SHRI NIREN GHOSH (West Ben-
gal) : Sir, I have a motion of
privilege. .

MR. DEPUTY CHAIRMAN : The
House stands adjourned till 2 45 p M.

The House then adjourned for
lunch at fifty-two minutes past one
of the clock.

The House reassembled after lunch at
forty-five minutes past two of the ¢l ck,
MR DEPUTY CHAIRMAN 1n the Chair.

DISCUSSION ON THE WORKING
OF THE MINISTRY OF

AGRICULTURE
SHRI NIREN GHOSH (West Ben-
gal) : At the time of adjournment . . ..

MR. DFPUTY CHAIRMAN : Let us
take up the discussion of the working of
Agnicultural Ministry, Shr1 V. B Raju.

SHRI NIREN GHOSH : I am already
on my legs You cannot debar me Yester-
day ., .

MR DEPUTY CHAIRMAN: Shri
Niren Ghosh, 1 have called Shr1 Raju.

SHRI NIREN GHOSH : Yesterday
when Shri Momul Haque Choudhury was
asserting that the small car project was
being considered on a priority basis and
priorities were being arranged, I said that
he was misleading the House The Prime
Mmuster has written to me otherwise. I
now produce the letter of the Prime Minis-
ter ...

MR, DEPUTY CHAIRMAN : Nothing
should be recorded,

SHRI NIREN GHOSH :
to speak )

(Continued

MR. DEPUTY CHAIRMAN : Shrn
Niren Ghosh, nothing 1s being taken
down,
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SHRI NIREN GHOSH : (continued
to speak )

MR. DEPUTY CHAIRMAN : Shn
Niren Ghosh, Nothing 1s being record-
ed

SHRI NIREN GHOSH : (continued
to speak )

MR. DEPUTY CHAIRMAN :
Niren Ghosh, nothing goss on record

Shri

SHRI NIREN GHOSH : (continued
to speak )

MR. DEPUTY CHAIRMAN ° Shn
Ghosh, you should discuss this with the
Chairman tomorrow and if the privilege
motion is admitted, 1t 1s okay and then you
can place it on the Table But without any
notice you cannot raise 1t like this,

SHRI NTREN GHOSH : I am bringing
it to the notice of the House.

MR DEPUTY CHAIRMAN * This s
not a matter which has arisen out of
today’s discussion.

SHRI NIREN GHOSH : Before lunch
break, I said I was going to bring 1t
here.

MR. DEPUTY CHAIRMAN : It does
not arise out of the proceedings of the
House today, Therefore, you can go 1o
the Chairman tomorrow morning and
discuss 1t,

SHRI NIREN GHOSH : Before that,
I wanted to raise 1t so that the House 1s
seized of the matter

MR DEPUTY CHAIRMAN : If you
continue, nothing will go on record Let
us have a discussion on the Agricultural
Ministry. Shri Krishan Kant will mitiate
the discussion  Shri Krishan Kant.

SHRI KRISHAN KANT (Haryana) -
Mr. Deputy Chairman, 1 beg to raise a
discussion on the working of the Ministry
of Agniculture When I look at the question
of agriculture, 1t 1s not merely from the
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angle of production m foodgrains and
pulses and forest policy, etc., but I look at
it from the angle that Agriculture 1s our
basic industry. Seventy to eighty percent
of our population live 1n villages on agri-
culture and 50 per cent of our national
iIncome comes from the rural areas. 1
would not today discuss the various aspects
of the working of the Agriculture Mimstry.
But this 1s the basic 1ssue on which we
fought our freedom struggle When we
were fighting the Britishers, Gandhij came
on the scene and he said that our job m a
free society would be first to reconstruct
the rural soctety so that the common
people and the poorest of the poor will
have a sense of feeling that they belong to
this country, that they are the respected
citizens of this country and that they belong
to this soil. So, he gave the slogan of
Daridra Rarayan meaning that the poorest
of all will be the Gods 1n a free country.
So, Mr. Deputy Chawrman, Sir, when
I look into the question of agriculture, I
would like to see whether our agrlcultural
strategy has fulfilled those hopes, those
asprrations and those promises that we
made at the time of our freedom struggle.
Our production might have mcreased  But,
Sir, what has happened to our rural
society ? The basic question, Sir, 15 the
question of land I would like to quote
here what Shri Nehru said in his ““Glimpses
of World History’* :(—

“The wind 1s blowing into the villages
and the mud huts where dwell our
poverty-striken peasantry and 1s likely
to become the hurricane 1f relief does
not come to them soon, All political
problems and discussions are at the
background for the outstanding and
overwhelming problem of India 1s the
land problem.”

So, Mr. Deputy Chairman, when I go
through the Report, I wonder what we have
hone to the land problem which Shr1 Nehru
dealised at that time This 1s the most
rcrucial problem, not only of India. but the
whole of Asia  Our approach has been
somewhat of a technological approach.

SHRI NAWAL KISHORE (Uttar
Pradesh) : What approach ?

SHRI KRISHAN KANT -
logical approach.

Techno-
That means with techo-~
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[Shr1 Krishan Knnt]

logical change, production will grow and
prosperity will come  But, 1s that so ? No
Technological change does not bring about
social transformation. Socio economic
transormation needs determined action and
a determination te bring in a new society so
that the poorest of the people can rise up
Now, Sir, there has been this green revo-
lution What has 1t brought ? Has 1t
brought prosperity ? No It has touched
only 129 of the rural households, not all
the rural households As a matter of fact,
with the coming of the green revolution,
disparities have increased and the disparity
between the poor and the rich peasants has
mcreased  Tensions have grown as a result
of this May 1 say here, before quoting
figures, that all our governmental expen-
diture, all the attempts that the Government
has made, all the money that has been
pumped nto the rural society, which has
come either from the banks or the rural
credit societies, have gone to help the rich
peasants only ? They have gone to those
who had something, who had money, with
them But, Sir, the person who did not
have anything remamns stil where he
was

Here, Sir, 1 will quote some figures
Between 1951 and 1971, the rural popu-
lation rose from 299 crores to 438 crores,
an ncrease of 469,  Buf, what has happe-
ned to the poorest man there, the agricul-
tural labour ? Their population 1ncreased
by 7294 When the rural population
increased by 469/, the persons who have got
nothing 1n the rural sector, their population
rose by 729  Not only that  Now, let us
look at the income In 1960 61, nearly two-
thirds of the rural population lived below
an mcome of Rs 261 p a A sizeaole
section of the population was below the
poverty hne  In 1960-61, 638% of the
rural population had per capita consumption
of less than Rs 8 per month or 27 paise
per day Now, Sir, after a decade, all that
we find 1s that the gains of develrpment
have been very unequally distributed affect-
ing the different sections of the rural
population  If we study the conditions of
the 209, of the rural poor, they have
remained stagnant and toey have not grown
If we study the conditions of the last 5%,
we find that their consumption level has
gone down by 1% and the consumption
level of the 6 3,°/ who have only 27 paise
per day has gone down by 1%, On the
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other hand, the consumption of the 409, of
the population, the upper strata of the rural
soctety, has gone up by 49,  What does 1t
show ? Where has all the money gone ?
Where has the prosperity gone ? Sir, the
Government has not come out with the
latest figures  Sir, the first Agricultural
Labour Enquiry Committee had brought
out 1n 1954 that the annual income of the
agricultural labour was Rs 107  After a
decade, 1n 1964, when the second Agni-
cultaral Labour Enquiry Committee came
into being, the annual mcome came down
to Rs 100 Prices have gone up, cost of
living has gone up  But, Sir the income of
the agricultural labour in the rural areas
has gone down by Rs 7  Where has all
production gone ? Where has the pros-
perity gone ?  After some time, turmoil and
discontent are bound to come Not only
that, Sir I have given you the overall
figures only  If we compare the percentage
of the working force when the Britishers
were here 1n India, the picture will be
different. Here, Sir, I bave got some figures.
The percentage of cultivators and agn-
cultural labourers 1n the male working force
i 1911 was 66 79,  After independence, 1o
1951 1t was 66 5 per cent Last year,
1971, 1t was 67 4 per cent If you remove
the cultivators and only have the percentage
of agricultaral laboures i the male working
force, n 1911 it was 14 9 per cent, in 1957
it was 146 percent and mn 1971 1t was
21 per cent They say that a lot of credit
policies are there to help the rural poor
But here are some figures Cash borrow-
mngs 1 1951-52 were 51 7 percent In
1961-62 they came down to only 488
per cent Is this the picture that the
Indian National Congress gave to the
poor ? This 1s the real question Today
if you examime the work of the Ministry
of Agricultute, we have to examine 1t
from that angle, whether we have really
reached the goal whether we have fulfilled
the promises that we gave to the common
man  What happened after Independence ?
I will come to 1t later

Just before Independence, at the time of
Quit India movement, what picture Gandhip
had of the peasantry  Sir, 1n an interview
with Louts Fischer, which Gandhii gave n
the same year before entering jad, here are
some questions which [ would Iikke to re«
produge ,
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Louts Fischer asked, “What would
happen to a free India  What 1s your pro-
gramme for the improvement of the lot of
the peasantry ?”” Gandhiyt replied. “The
peasants would take the land”. We would
not have to tell them to take 1t. They
would take 1t””. Then Louis Fischer asked,
“Should the Ilandiords be compensated 7.
Gandhijt replied, ¢“No, that would be physi.
cally impossible. You see, our gratitude to
our millionaire friends does not prevent us
from saying such things The village would
become a self-governing unit living 1ts own

Ife.”” Then, again, Lows Fiseher asked,
“Do you think that there would be
violence ?” “There may be violence, bat

then again the landlord may cooperate”,
Gandhuyi replied Lowis Fischer again asked,
“They might organize violent resistance”
Gandhiy knew 1t He said, “There may be
fifteen days of chaos, but T think we coutd
soon bring that under control.,”” Then, Lows
Fischer asked, **You feel then that 1t must
be confiscation without compensation 77
Gandhijt replied, *“Of course, 1t would be
financially impossible for anybody to com-
pensate the landlords”.

That was the picture that Gandhij gave

at the time of Quit India movement. After
Independence, the Kumarappa Report
came 1n the Karachi Resolution It said -

Land to the Tiller. But what happened *
Nothing We abolished Zamandari after
Independence but there was some private
exploitation. Semi-feudalism still remains.
Sub-tenancy remains,

Mr Deputy Chairman, Sir, T will not
hke to go into the details of what the First
Plan said, what the Second Plan said or
what the Third Plan said The Fourth Plan
said that the 1mportant task would be to
eunsure that land reforms become a reality
All the land cedings passed brought out
only 2.4 mulion acres of surplus land dec-
lared. And not even half of this land has
been distributed.

3 pPM.

Th:s is the state of land reforms. Mr
Deputy Chairman, Sir, 24 years have passed
since then and the country has been dis.
cussing the question of land reforms In
the morning also we discussed 1n the Ques-
tion Hour land reforms. Is it not saddening
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that today when we have come back with a
massive mandate, we are quibbling, playing
and tinkering with the 1dea of land reforms ?
We do not want to play a farr game with
the poor peasants, with the poorest men 1n
this country who have voted for the
Congress either in the Lok Sabha or i the
State Assemblies Today, I am not con-
cerns] with the words that are used 1a the
recom nendations of the Land Reforms
Committee. Whatever may have been the
intentions of the Government and the
Ministers, they may have been honest, but
the co mmon man in the country 1s not con-
cerned with what happens behind the scene
aor what the Chief Munsters discuss or what
the recommendations of the Land Reforms
Committee are  The Miaisters i the
Government want to save their face by
having a post facto recognition of what the
Minsstry has done. The poor peasants are
not interested 1 that We have got votes
from the people on the basis of election
mantfesto and today we are quibbling with
the words, The rich peasaat lobby in this
country, and vested interests n and outside
our party want to serve themselves on the
basis of irrigation or on the basis of quality
of land Will the people of India tolerate
this 7 Tt s rather funny. It s interesting
to see how all those things are happening.
The tragzdy of land reforms in this country
has been that all land legislations have been
mdifferently implemented. Laad legislation
was drafted with loopholes deliberately. It
was interpreted by the Revenue Officers, the
Magistrates, the Revenue Courts, the High
Courts and the Supreme Court in favour
of big landlords. Now we are seeing ano-
ther spectacle Some sections ot the ruling
party want to interpret certatn words which
have been mentioned mn the election mani-
festo in theirr own way to favour rich
peasants  This 1s an attempt. The people
in villages will be mockiag atus I would
like to quote what the Prime Mimister,
Shrimatt Indaa Gandhi, said at the Chief
Minister’'s Conference 1970,  She said,
“Land reform is the most cructal test which
our political system must pass 1n order to
survive ”’  Sir, 18 this the way to pass that
test ? For the last 20 years, the High
Courts and the Supreme Court have been
quibbling with the words. The Munsters,
the Chief Ministers and even the Secretaries
stiting 1 the Ministries a-e trying to smuggle
words here and there so as to see that the
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{Shi1 Krishan Kant]
land irrigated from private sources 1s taken
out of the land ulled  Sir, 15 this the way ?

Now, Sir, I will refer to the question of
irrigation and how 1t 1s commng up  Sir, the
total rnigated land in 1966 67 was 275
hectares  OQut of that the land belonging
to the Government sources 1s only 103
hectares  If you stick only to the Govern-
ment Irrigation, 1t means two-thirds of the
land will not come under this ceiling Al-
ready many people are saying that all the
ceiling laws framed up till now are a moc-
kery and I do not know how much surplus
land is availlable But you want now to
take away that also It must be remembered
that whatever Shri Fakhruddin Alt Ahmed
or Shr1 Shinde may say that the historical
facts have to be looked 1nto, but history has
changed During these 10 years, science and
technology has advanced rapidly Tubewells
have come 1n Rural electrification has come
in. The real purpose of rural electrification
1s not to provide lighting to the houses, but
its real purpose would be to utilise that
power for tubewells Haryana willages have
been provided with Iights That rural electri-

fication 1s mostly used for tubewells Same
1s the case in other places also  So if you
want to take away the land, agamn that

lobby 1s active to defeat the very purpose
for which the Congress 1s standing.

Mr Deputy Chairman, Sir, as against
20,520 private tubewells ncluding filter
points in 1950-51, there were 1,13,216 such
tubewells at the end of the Third Plan
period and an estimated number of 2,70,545
private tubewells including filter points in
1968 69  Compared to this the number of
State-owned tubewel's rose from 2507 in
1950-51 to 12,286 in 1965-66 and 15, 754
by 1968 69 The Government tubewells have
not grown with that speed as the private
tubewells It 15 not functioning with the
same efficiency as the private tubewells Not
only that If you take away the canals and
the Government sources, what do you get ?
You get nothing to give to the common
man They want to take away by assessing
in different ways About private tubewells a
study has been made by the Indian Institute
of Management, Ahmedabad i regard to
Meerut district, As against the realisation
of Rs 405 per each rupee spent on one
acre-inch of water in case of farms having
clectrically operated tubewells, 1t was only
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Rs 1 44 1n case of farms having water from
the State tubewells Farmers with o1l engine
operated pumps also realised higher returns
than those using State tubewells You take
away the private tubewells and put ceiling on
that, what do you get ? Another argument
1s advanced I think 1t was the Chief Minis-
ter of Maharashtra who said ‘If you do not
calculate the private tubewells also, then
tubewells will not come i How strange ?
1f you feel they should come, the ceiling can
be put in such a way that an area which 18
having ground water where tubewells can
come 1n, the ceiling can be put accordingly
at the place and not according to the area
where there 1s already a tubewell So this
question of looking at this, the whole appro-
ach 15 of tinkering with the problem of
poverty of the common man of the country
because that Ilobby which has ruled the
country till now does not want to shake
away As the Prime Minister said, thisis a
most difficult task and as I quoted earlter,
when Churchill asked Stalin which was the
most difficult fight, whether 1t was the fight
against Hitler or against the Kulaks 1n the
Soviet Union, he said that the fight against
Kulaks was more difficult (Interruptions)

It 1s a very vital question and permit
me to say something They say that if this
ceiling comes 1t will be difficult Many
studies have been done I do not like to go
mto them Even Mr Bhalla of Punjab has
gone 1nto 1t and said that productivity con-
tinues up to 15 acres In 1966 when we
are passing through a most difficult period
in regard to foodgramns, and we had to
mmport, the American Ambassador said
‘If yon want to increase production’—I am
not quoting socialist countries or Communist
countries but he told Mr C Subramaniam—
‘Please implement the land reforms as we
did in Japan when 1t was under US Military
regime or 1 Taiwan orm South Korea’.
I am not saying what the leftists say or
what the Communists say. I am saying
what the capitalist society says. It was be-
cause of the land reforms that there was
increase 1n 1ndustrial production and there
was stabihity 1n the Japanese society
Not to talk of these 1s to talk of
ignorance It has been said that land s
God given but good land 1s man-made A
land 1s made by technology bv the hand and
the ceilling must come down and with 1nten-
sive cultivation we can have good production.
Mr, Deputy Chawrman, 1 would not
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like to

say much more about our
Central Land Reforms Commuttee But
look at the way it 1s functionmg, For two

days they met and again they have post-
poned. What are the pressures working ?
What are the various forces which are work-
ing behind the scznes ? The whole attempt
is to scuttle the land reforms. There 1s a
whole conspiracy among people, whether
in our party or outside, that whatever
attempts the Prime Minister 15 making
should all be frustrated. They say beyond
18 acres you put a ceiling; then there would
be tubewell. The incentive would come
If you want to give compensation for tube-
well you will have to spend more but do not
stop taking over the surplus land for giving
to the poor people of this country. They
want something to be done They say thete
is no land. 1In this connection I would like
to refer to a small incident which took place
a year back in Bihar where Jayaprakashji is
working in the Bhoodan Movement. There
was bhoodan and gramdan movement of
Vinoba Bhave but lands were not being
distributed So m a particular village the
villagers got together and they went and
surrounded the house of the landlord and
the moneylender, They attacked him and
took out all the papers connected with
moneylending. They put that landlord on
those papers and burnt him. He said, I will
give you the land. You know what these
people said, they saird, we will take the land
ourselves  Sir, the argument that there is
no land, there cannot be lower ceiling, is
academic. It s the people living in the
cities who are talking like that You will
have to remember history; see the rural
countryside and see how things are moving
You cannot play with those people; you
cannot fiddle with them. Today the dyna-
mics of society have changed. Nobody can
play with 1it. You caanot frustrate these
changes. Many people cams forward 1n
support of Mrs, Indira Gandhi on the slogan
of Garibi Hatao but when the question of
Garibt Hatao comszs up they stand up and
say that the would not allow land retorms
to be implemented They think that with
money 1 their pockets they can purchase
everything. That 1s the approach of some
people. Sir, I would not iike to say much
more on this. But I would like to warn
the Government and those Chief Ministers
and those who are still living 1n tvory towers
to realise the geavity of the situation. After
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mdependence the Telangana movement
started and forcible capture of land took
place At that time land grabbing stopped
because Vinoba Bhave started the Bhoodan
Movement. He thought that by persuasion
and by peaceful means land distribution can
take place in the country. After some time
when the peasantry, when the landless rural
people found that land distribution is not
taking place, then started the Naxalite movea

ment, And there was also the land grab
movement. All these violent eruptions
started. But agam they substded when the

Congress was split and when slogans of
nationalisation and socialism came up.
People had faith, people had hope in the
Congress Party and the Prime Minister that
something will be done 1 this regard, If
you do not do whav they want, 1f this s
what 1s happeaing 1n the Central Land Re-
forms Commuttee, 1t 1sa sbame for all of
us, shame for ,the party. shame for the
Government, Sit, a deciston has to be made
by us today and by the country, whether
you want this to be done by peaceful fegal
methods or by violence. murder and loot.
That 15 the simple question beforc the coun-
try today and I am sure the country will
decide 1t 1n the proper way. We have to
reahise the trends of history, history 1s not
going to stop; time IS not going to stop. We
have to realise the pace at which the world
1s moving, 1t 1s moving much faster than we
of the last century can comprehend, I will
end by saying this Heed the warning; don’t
play with the people; don’t fiddle, Let us
not be accused of tampering with the pro-
mises that we have made. Minor modi-
ficati sns and other things do not mafter to
them but the people will not tolerate. I am
remynded here of what Faiz Ahmed Faiz
has said when I see what 1s happening 1n
our party and m our country. Some people
seem to think that by capturing power and
with slogans they can play with people and
with their money power they can get any-
thing done. This 1s what he has saud :

“Fg W7 ST 3@ A1d 92 9
gy fH@ & g 9%ET W1 g%
AT F) Aram 9 {5 § 39 98
W g ST s9-fygsy ag 7@ AN
Uy g gedt & IS§0A F P
I IFWIC A G 1 FF A ] W@
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[Shri Krishan Kant]
qeqr § fAg gedr &t AT a0 §T
qGT X F GIT H ET 9ATT UG ®
¥ 9T AT I AT T3
za o o fag 3 & 9ot f @t
gl 39 T & g A §
May I translate it into English ?
“There are some busy
Drawing blinds on wealth
They strive to pawn every hill and

sca

But not all are despaired by the loot

There are those too
Who tear those curtains down

They expose and defeat

All moves of looters

Through continuous struggle

The two battles all over

There is strife in every house and
street

In populous cities and tiny villages
And all power and pelf

Are staked

And the call comes

To the raised fist of have-nots.”

Let us heed the call, Sir.

st 7aw fesiie : gogwnafa o, #3
AT ET o FOUFFT FT WTT qF
S0 ¥ g1 /i § 3997 9gna g fr iy
WA AR Iy W Hd SFIEN F oF
wgeqe eq wadt § Fafs 70 sfawa
q satar  srafedl &1 Sfaq w6 F Fag
HAZHT g | gHIY ITL 9T A a7 gear
w7 735 sfaga § qf Iwiwdw &
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31T fagre # ag dear 85 afqua ¥ sawan
g St 2 o

ag aiq gl § T fasd faal gy
qgT QAT FT ILATIT FIHN IGT § HI 70K
QA AEI MRy Fg T sgava s &
gAR A FT U JIT ¥ FAIT NS FIF
FN wEEsar g @ TE y 0 arer gw
AT F AwA § omra-fiie @y o §
#IT for afefaas 1 17 §, afea =g
& WA JOYT W AT AT W g fF A
9 $Hfyer F9797 § 77 9T wAT §

e, & gur 3w § gfeq #ify gé
% 998 35 & f¥ v gark 2w ® dar-
fas & ot argfecs § sl @ &
FUFET & A Fare fr o 3w T
Aftal #7 998 & 9 FaE A Agag ¥
BUIR 3T | 7Y &7 § IIRAT q21 1 gAR
3T ® A T RN WEET F sqT4T 997
g afeT ag aa W 9@ E F srad w1
ST §F AT § Y 931 2 a7 Fygefr
AIEAAFAT AT F1 I H QT & gax
AFAIT TET AT § | FA0H, AT OF qFT &Y
girardt e &, faad ara #9300
J1Er &, IAFT 18307 W fFIAT qgAy
Fifgd 371 787 agr 1 foow & g §
7 faar § 3o au g &1 foey g
gd 100 #U3 ¥ & FIOG agT Y
Al 9¥r Nt wfET 5w wa dararc
@ R 9 Aa & AT Ftaq wz af ¥
qIET A HETT A a9z ¥ F9 Fwa
931 & 9fFT F1z7 FORAT @R wET
F1 I3T F51 04T g

ATqA WIS w7 TZF T 6 Araeq § IgH
ga 2y ¥ A % T gH sunflower
(ageraz) T AT F T F@A
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qeqr &, @ 1 Jq 1T F WAMT 94T
21T A 9IAR W QAR [ { A

4

gfggw Jmar § q2 F grET § OF
w30 wfrga fasamr war @ afsa
IY AT HGAT FIH FAT 978 7T faar g
% 7z 317 A qEAT 5 IY HqAT FH
wAT #0192 &3 faar | Q&1 WA LAr
§ 5 o[z 1 ot @ TAd § g 5 DA
w1 oy aF g faw ar @

sfraq, g 9w @8 § fr gfa wifa
F awg § AR I ¥ IAEA 997 §,
AfET IGFT SATET GAIT & -9 FHA-
F A & 9gar § wT B FEGFQ R
IgqF1 IqAT Braar A5y agar g faqaar &
ag9aT S1fge ar | =g AIEYIET &7 AT
g, AR AT FT TR G, TG HEATFAL
F1 g1 &, TAFT Hraar a5-9%  fraat
1 & frar § A BT fraar &1 g@d0
wraar Iaar qgr fwar § faaarn fw faaar
=rfgd ar |

qarare &8 ¥fFq oy gF wadRe
& qrg ;1% grer AT afag af faw g2
wiiweaT M3gA F1 wAT A fAaifd
foar @eT | WOH 9F CATREFL AT
e &, Gl asgg ag T fF sE R
FAiaA ¥ F15 A7 FIATAZ &, g 9 TFEE
adr g, s frar € feafe w1 Smaan
g | SFFd g omEHr gaEed § feam
FOWATL OF g ww @9 fwar g
fF gT qre g F1 AR FT I FIQT
2| wadnez ¥ qgq A AT 76 wQ
faqres gFiT A1 91, I AT AT |
g, wfFa AT FH IR FEE ATH
Mreagd AF@d ar sifag & a5 0 J7U
#3978 & T W fF97e® AF 4 FR2
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a% T1eFET 85 ¥ 86 Ty ¥ wafw
T SgF Fiwa, 76 wy fqaesd
W § 1 WS TRGATF A GrIar AG
Fiar 1 w76 wig fageew ag  @da@
g, A I A138 e 97X 98 wT ¥
F YA F1 AG fAeaqr g1 wwe
sawt wid 110-115 =0T @ fyaeew
qF TgT 14T § |

oy @ FAT T ST A, qfEA,
AGH T G FRORAT 7% gfozar §
S FE A1 FIT AT Far gt ¥ oAy
gRT AT AT | qF A § 99
g3« FY qr8 | fagd arer a9 76 wag
% am @ ¥, fsam #1 60,65.70 wag
FrAg & 75 a3 ¥ S 5 grgra mAw
T At v, |97 WA gHT qAT AT
F MR ¥ g, 1adse § qu dar T
afea frarT &1 98 fasr o A
qar $EFFTT HIT gHEIALT A 9T 7 7an)
A0 gTan g, ifafeq gawmdas § &
mag & F% geqaeT var g faay
U AE ¥ S-AlW A1@ 'qAT A FKATAT
1 HE g W 99 uF €. gw. J
awy 77 fF za@ @1 gw sEEET g@m,
g =S g1 FAfE gadr  ;wwaEAr qr
qIT 239 & g'dY &, agi @1 S fwarar
ST 9T EFW IT W@ | 4T A
%8 FXXEA A% glogar #7)

AT, T F R A FF 47T 777 g§
f& st a1ma zw Tqu faases @Y
aifgg 1 awF 7 7 wog 37 9% ag &t
aafy IFGA FAT FI, W TATHT T FF
fear f& @< sam@n dar waT geEdr @
faw gHar & @ fewar fear s
fexsgia F aF AT AT A TFH G2
@t 4 wog el fas <@ g ag
9g TIFX & N 9§ T F 47 97 4f
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[t qg7 foaT]
faasy wma 7 wqg 37 4y v 9

gEEC At wg ar Wy g1 7 waw 37 9%
I A F AT qFF GAT ZE SHFT WA
arg 3,4 wuq fwar [ F wRT g
ag st giaq wifer gar & Sad wred-
1 F1 fgeat a1 &, 73 & saan g
g1

a9 937 A g% § aarware A |
Fo F17q st 45 §Y §, 4T agq qfqq
& GHISETT A AT

To WToTo WFAE (I W_A): ¥
R

st Aaw faslic . wad & e
gWa ¥ SqEr g &, afwa aT@s o
agr g

gUY TSI %W W AT %y o R
R I AT AFANES fHar S
FAY IR 244 & {7 ©F FAS FAT
1, AT 3IE F UFT T IFH  AGHA
WET &1 TS g1 AL, AT AGEA
1T ) 5 9aT A8 § {5 9% fed +9
WA | HHF gwa g R o9 sEEda
Wigd 1 AT @A g1 S 9Ed qgd
fetie Agr wF arelt § 1 %, 9T
iw ¥ UHAEF wqw amsd af
TmAeES fFwar g | qrad F s g &
ST #, {99 ¥ TAHF #5347 g, WK
FIT ITUT AW FI BT [AT AN TS
FITO §, AT IF AT T AT G A
FY UM AT | gAY agd Fifva F off gaSt
AAFIZA T A, AfFT agr & S QqA
UEAiFE WATT ¥ SN &y fw e
TIART ATAAET g7 FT gHAT | Q@A
T4 F37 2 05 77 Iqaqrg] s Hed 3
IR TG $1 AIFX 4 3IF 9T 4 537 %
T LAY R IGHT AFAATIH HT
QAT ar 1% Ty TrEiZgaAq CAIHS
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Ministry of Agriculture 208

1 Dfwn fF g7 2z F wal ATAARS
FTEH | AMGY QG X FoF N FN
T4 fear @M Y @1 g T §
FATT ¥ AT RF A A@ A wwiwg
TR Ty fEAr AT AY A7 gA7 A
wrg ywdT § oY €T frar 1 9wy gw
g% faar 3T & |

st wgIER v (s 9dw) ¢ faR
F7 29T fr@r q

wfy Aaaw fem . ok @ge @A
gaga e § fr et feam =1 fgrma
A8y agdt g1 =NAg AT ag 19 A B @Y
fF TAFHIT TEAT FHIA A g I A
uF 21 FRAHTA &1 W1 @1 7 qIfF 9
ag quE 9% 0F Sy & ga1 foawa
7T Far fegnd 7@ €

sfiAe, 9gt TF FEIFR FT AR
2 A dieq gwnFrg S @gr A€ R
SN JAMW A SFT F qATSA
F uF qAT Fadr fF pfa ar @far
gt =ifgd, A dfawafr ifgea
& ST ¥ ZUGIF FLTE | AU gAY
a8 ¥ AT ge aFdr § M S ITHT
fazarg § 5 zwaw ¥ afar Fae
Tt gE ST AW aFIATIE U ATAM
TR 58 17 7 [T B0 JTo To UgAG
FAAIEN F ASA @AY qq7 aF
s & fagda g fr d@ifer qam zq
qEE A1 19 UFE F 919 UFS  qF FT
& @, afsT ag qv 9z anm @ J0g
fe 97 & q1 GRIFAZ AT & AT |

# ofrag, @9, FX A& AFAT FAvgar
g nadne ¥, Iarfy @ifewr st § vEd
1 HIEFEE § | UF a1 aifeferw wede
& @1T gET wedae & gwafas 1 Ofa-
fevmr e ¥ @y ¥ wd 3@ A
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FEAT &, TRAIMAF Ay F aX § q®T TNT ) A7 quT fF 93 Ay, @ T80y

TS FEATY | Jgf 58§ H dX A%
gar § & fpew & qoifaw §, uw Ay
%ged dwfee @t gy  Sfwefae
amfece 1 1 ag-8¢  wET E, A9
ATAAT ARI § FET JFIT &7 AR
qfsws JFST 1, a1 T 98 I F Faq;
gfs s sm qfsgs =T H Par
qifgr @t gEIFER FAMT AR A
qarw "Arar g A< @ifan g @ fasg
fasgas & ag seq & fF Faw g9
wFe aF Yfw ax & @far #r 931 =9
FHR AAT gl @ 97 § A QAN
FTHFMM 7 I1GT & 1 A1 F JAAT ATI”AT
g e amey ard Sor aweat frar §
f& 15 ar 18 uwe 1 @ifan @7 & arg
fFadft qfts o w1 fgrgeaa & faed
qIeAT g |  (Interruption) E‘Tl’? ared
WA Y Fg @ & 6w Sar gFTsT
gI@r ) FIT AT wAr, Wey 9T A
qrEg g1 4T, IAL & § qaw g A,
IfFT gt o aF dar IwEH
D@ FE qW gL AT IAT ST
F faum gar § sro mwgwa gar arg
q51 W ¥ | 99 97 agf 40 uwg @y
Dfer gf ot A IF gaFr IFAI 4
fiF 6 w19 Uxg IHIE gAF! A Stra,
afeT & arg O ot guat Ag fadr
ST &Y AT THS A1 FHIT (AT IT67
gzaru gar, 78 QU fazam § fF Sad
qfada fFam F1 1 q7@e o et A
faely | WIS wAS F § ag wT gT 0
AR sNAq, FAEH gD AN, RN uw
g ¥, wifs & O Fidg w1 0F &
WAL §, AFT 9§ AGFA § U, IR
qre QY AT THT AT €1 | g8 AT
rEd § 1 9AF I1E I ATAAT FT AA §,
FA &AW & T FT AWM g, I F
am & A g E & A § 30, 30 ows

Fg f® gura qeard faear <@, gwra
F &% §, fe & 1 & qoar wigar § fe
TE FT [ AW FY, Iq TA F T A7 q7
I G A T A AT 39T FIH 7 q
agl, i N fosT X 9 9% ¥ sz
qga ¥ iR gy & (Time-bell rings)
A, wadr Jadafae ¥ ag 31D Jeq
g §, safeq @ awr w1 e wq
FfAQ | A &1 ZhEER @ ¥ 9% fag
AT 3T FT ! g W aWd q+ §
AT 91@ 7 T JHA HIGF 90 I9¥
FIET ALY § WX AT ZH WA F 5 70
9EE ARHT G FW § a1 55 +qz A
WAy § o fgarg ¥ 38 FAq39 gre@
At W § AT I9H QT 4 Fq AU
gfada gi, saer feadt @ faw
qmiITy ? @ sraHt #) fEadr sy fae
FIM? #k TF qT ATE S
Qfesa F aR # o9 331 HG 7 A §
srAAr argan § f amed ara 3faw qar
guft @ifwr a ? fre afew gz o
Hifa feFg F3T 7

[THE VICE CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY) in
the Chair}. .

AT 3F AT AT AT F¥ ! oA
F s gy WA FAT Gy ?
T A T AT FEGT 41g gL Ay
A 9ger gt &, aE wa o gy

gad) 917 § 9g AT 9@ § .
gar foeg @rga ar ganr AT FOUFTT
w 2gra ¥ A eafaq an afear #§ dfvaww
wFq (Fa @ gy § 7 oF A
# mrwaAr 1000 ar 1500 qg &1 st
gad qF@ #18 safer agl, ww 500 &
@ fy, wfFT andgia 4 fFa aad
7 df¥gaw rFw 1000 ar 1500 <=
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[t Aa= fFaz] .
ST Y ag 3fag agdt g T fedy 1aq-

¥z wifeax 1 vaw 4000 zaar Arfas

g1 A< T fafaeet qrga &1 W1 ?@Ar
gt fF 2250 T9% & FATIA 9T W
g5 Qar &, A 9w # N HIR F
AT g e

Tlo I¥o Qo WEAZ : FT FT AT
AT, gATQ JqA |F F |

ol 7w fEqIT ; JUNIEALT WIAAT,
Tro AT WIZT FT FH § FAIA qaT
T BT, FIHG G271 FW F1 create confu-

sion, create chaos and things would take
care of themselves.

To WEo Qo AZAT : FT g T |

st 7aw feare ;. AfFq ag @t &
9Igar A8 | g, gAR fea ¥ U 1w
gtz g1l anfn fw fergem@ ® g@ qan
yoYeT @A gy § 1 A Fgar g w
urg 9§ Dfar 5 Fz @ <fa¥, afeT
e sw v afaw qv A fgrgeam 1
AFAT FATAT 9 q7 | 1T A7 AT AL *V
winEAl § WawrT Af FT KT 1 F @Y
FAHAT § fF To JTo Uo HFAT AZT &
grg fee g'fafy & st W afz @ ag
Hf 3FF  qiE P qT FEYfAer Ty @
SATAT & AT I 719 FEFT ML I 9T
WY ag Faefaez 1 argh & Sy g1 &
oot gl @ FT Tgr g1 ar § ag od
FIAT F13ar § % wiw S SiERdEe w1
A FW & IgF Y IF 909 § QA
faR arge Wt waww FX0 fF fagar
A1q NFENE w377 Iy § 6.5 wfqaw
TN, ST HI9F qrg @n safadr A
g1 g% weiar e Y A fasawq
g framAt aY awg & T2AF ) AF
fragr g ag 4F @ At | weAE

o7% o8 T A § s fpew 3o

[ RAJYA SABHA |
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0T, aiw fa Az &Y A1y § 1 IFAT At
94t fam famar Tifgd | AN RglET
T F A T 19T FF AG w1 WX TY
¥ gt =ifgy o 90 Tod, Aax IR
qay 76 § war wafw fram § w9
F1 gL AT aw g1 7§ § | Afwa 9uF a2
Y Q. &1 9. §7 FY@H § IR A
dz sy | FouUwiq Nt ¥ gF g G
f& wig-nia § fawrely ag= € }, <qadsw
qg= 7% €1 w1 e g B 3 gfamr
¥ o € gheargn § fag amge ot I
& fF agi 999 a9 Far § W% oAy
Fgl & wia-utq 7 fasrelt qga ag g1 K
S AW § HIGT E, oY J@A { a1 qgd
qS1 § WA g WIWAY e g(Interruption)
AT BIET HIT & §Y 17 & o1 S 1T TH
Fer g1 g Sifaq | oF qoar o aAr g,
TF ST MR W aT AT 1 a1 § ;M9 §
% FT @ a1 {5 agi fawey ) =0
R Witz sfaiga & o s § 1 7w IR
w3w & 32, 34 g3z sfidide dc & AR
ag W quf ®q ¥ At | fawer agi FA
oIt g WX FAHT g} wret | w4 wror
W N w1 A T A8 § ) wgy a9
FIET qFANE H T @ 97 75y AR
g3 a1q §, wo a9 fF 9ad g7 ot
fFat ®Y 31 93q1 § AT SURET AT g
AT uF Fefigafoee *1 g7 =9¥ 9%
FH I UTAT § | TAFSHT 9T | AT
¥ T § SEFT 19 SaraT § W7 TR
9T St qraT @F §IaT & ag A g1 |
gurl & ? gw e e AT @ § 1 A ag
a8 AT gWIR agT =99 W g

wEEAT, I U T AT Fg T K
qw &M | # gg Fgar qgqr a1 fE
ary fag g Dfer 1 q@ s@ & A

Sa® arg & =19 FT (Crop) T WA FY
AT N T I 7 TFRY PIETA AR
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qaF! g F17 AT fFa Y saFr wM
FINFET quasd A A Y q@ Y
Arfgq + AT TFT FT ATAAIZAA ZU AT
& AT FIH 1Y FT IAFT FrHST WG
AT, | q1E UT A1R AT T4 ATEHT &
frarT & Sa=1 sgaT #1% ®raar g gar

g0 A & ag TIgAT g fF 9w ww
AgaA BT cFqifar N gAF aifF o9
qIq gfaad Feraaa 1 a7 F@ g Y
Far §7 g Fifgw & gfoear ¥ @ F
I TN AT AN F AW F9 GF |

wgiEar, €72 St § A U8 3o
T TEaT v 2 AfwT g F
1T IARY FFIFT seqzAFAT W@AT, g W
@ A qra g1 afeT & wwgar g fe 9w
F I M GER GBI T a2F A0
qifs B3 ifeesvq 4 3§ & =1 @S
W I"F A & 9% Mg IR, B
Tat & 1Y ¥ gF g qAAr 19
Sgt & fFarE A1 § ¢ 929 fow 9F HIT
stgr SAat giafar oife g &%, av sarar
ST G0 | HIT AEIRAT OF qIT qH 48
Fgd! § {5 97 3% fF Jama e g -
AT AXA TG g1 PRFAH qF TF
®IE WAT G AT AF ¥ | =lo S{go To
AEAT GIZT 1 ar SfAwF & FiEr g g
§ WU TH FTAGT & 9T A _Y AT

q® A g3 & | wavedl, § AT Aigar §
fr S AT FIA A & FART WA GEAE
F9 g, f§33 @ g st & woA
agH #t feara & qug, af F7 TIAF
|1 &Y FTAT A1, T UF ATGHT 18T
g fe eiifaa< &, g & wresY =igar
g fF smeT @ ok fa? @rgg vy @w-
gig s fafaeet @ AT wasdm o«
wgas aigy oy gy fafaeer g dfFa
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a1t afFeaT fafqedy #t grodw &
feata & Zar @trw |1 ag w1 grorgT 9OE-
wifadt agr amr J1ar § 99 fx 50 aw@e
ATAT FFR A A GA § | eAfewr w
sigr 8 ar 10 gwdz mied &t @ §,
ar a1 f& 4t w51 w2 6 9| wred
QT FI &, T TSI FT ST 997 AT
Er4T  SUF 17 ATGT &1 9% QFEAT T
&1 agr fa@r & Where agriculure beguns,
all arts follow. gY & g1 918aT § % AT
1 3% fau afas $¥ca 1 g0
qS AT | THHT §H T TN Fgd g WL
qAdl ¥ qg g A g, W 9F S
uiiFeIlE AWgL § 9§ WA miFd A
T2 foraar o Tar w1 %7 & wfEwq 9q

F #1539 frag T8 Far g 1 (Tme-
bell rings)

I am just coming to the end of my speech.

UF Arq AT & FFAT A1EATE | R
% ag faar gwr g & 500 #qg
¥ &7 4 NyfeT F AT g J@T §
T I9% a9 & fo 550 Fenaifen
siafar gfaza aarg sra FfFE w0 aF
98 fradr g1 T foex @rigg =W Y
fiafredt & o1z Ava 115 & fomdr £fa-
Td HIFTA WM THIHAT HIAT § A
gy 71-72 7 @1 WS FAUS TAT a9
AT | SAATHS THIFH F AT B a4 Al
gt 2 ik a1 w0 26 AR 28 ¥
gy W afan @ & 1 @ wgaan, -
FIT ¥ QA § Y ¢g7 A1 2, fw @
g1 FAT TIF GF &7 gfaw Jra g1 qr
rTEY i afwT ofeaadr § SaFT W™
=qy d3Tr @ @Fd 2 | aw fEy fE
GREATEAT FT FAT & AT g AF F AW
g% W T 1 A AGLIAY F & 0 A9 Fiw
F1 53T WA & HIT STH I1F FLAE AT

/
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[ qaw feaniT]
fosq 8 7197 #IR Y RFeIT S5qq
2 sEF oRg ¥ fo¥ gamwm «ifad,
uiFeaE WK 7 sfegaa Megq 47 Faadi
1 ¥z qix e, d@ifaw fifwg s grz
IF WA g f5ar Freqes ¥ wvfog, difar
W ES AR AT FAFA § uF 0@ g
Fifgd | srdga wwdt dfaT # arg o9 27
aIdr & @ F o qEFT FgA AgAr g
f& mdq wragr ax 9 @fqa $fad, oF
gare <@y, &1 g WA, @rg e
Had, o O Afay, e g Aug
g1 HIfTT a7 a1 FRGII AT A

qg 99 B fiasco 7 HY LG AT and

nothing else.

DR K MATHEW KURIAN (Kerala):
Madam Vice Chairman, we are discussing
the working of the Mimistry of Agriculture
at a time when we are almost at the cross-
roads of our political, economic develop-
ment To-day Mr Krishan Kant and
many other Members are airing the views
expressed by those who have been support-
ing radical land reforms for a long time
I do sympathise and agree with those hon.
Members on the other side who have ‘ery
vehemently talked about implementing land
reforms 1n a very radical manner. While
suporting their sentiments, I  would like
to remind them that they are caught within
the hoodwinking tactics of their own party.
During the last two General Elections, the
ruling party had been going round promis-
ing the people all kinds of radical land
reforms  But the same party had put up
landlords kulaks and rich peasants as their
candidates in Maharashtra, Punjab, Madhya
Pradesh and in many other States. To-day
despite the tall talk of socialism, theic own
ruling party has a large number of Iland-
lords sitting 1n the treasury benches.

How do they expect radical land re-
forms to be mnplemented so long as
the complexion, the class character,
of the Government remains with 1t
15, a bourgeots landlord Government
contunuing capitalist development 1 this
country ?

I would like to bring to your notice
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in this connection two major pomts. We
had a new agricultural startegy introduced
by the former Agriculture Minister, Mr.
Subramamam, who 1s now heading the
Planning Commussion  He started a new
policy or rather the Government of India
accepted his proposal for a new policy 1m
agriculture which has been described as the
New Agricultural Strategy  And for every-
one who knows the background of this
new startegy it 1s very clear that the whole
proposal was hatched in the experts’ rooms
in the Massachusetts Institute of Techno-
logy in the Umted States of America. A
programme of capitalist development in
agriculture was immitiated by the then Minis-
ter of Agriculture and the main proposal,
as we understand, has been to rely on the
high yielding varieties of wheat, maize and
rice 1n about 60 million acres out of the
250 million acres of cultivated area; in other
words to select a few areas of controlled
wrrigation and 1n those areas to concentrate
Government’s attention and effort, financial
and other help, imputs, credit, and so on,
to precisely those who are landlords and
rich peasants under the cover that they are
people who are progressive farmers, they
are the ones who have the highest growth
potential, So, in the name of growth
potential rich peasants and landlords are
deliberately fostered and propped by the
Government ’s own policy. Today after so
many years we have the tragic situation
admitted by no less an authority than the
Home Mlnistry 1tself 1 the classic report
on the ‘Nature and Causes of Agrarian
Tension m the Countryside” where they
had to admit, on the basis of evidence
collected by the Home Ministry, that as a
result of this new agricultural strategy of
supporting rich peasants and landlords n
select arcas in the country, imbalances n
mcome have increased, the rural rich has
become richer and the poor has become
poorer Today we find 1n the rural arcas
an explosive sitwation which might result in
a very serious law and order problem unless
the agrarian policy 1s immediately reversed.
If the Government thinks that they can get
away with giving figures about agricultural
production —of course, production has i1n.
creased, but not in pulses, not n a number
of agricultural raw materials, but even if
you assume that production has mcreased—
they are sitting an a voleano, with mounting,
struggle of the peasants, agricultural Jabour,
hutment dwellers, and so on.
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1 can give you a concrete instance of
" absolute lack of sincerity of the ruling party
in their tall talk of land reforms. I have
here one important reference, that is, the
Kerala Land Reforms Amendment Act,
1969. This was an amendment to the ori-
'ginal Act of 1963. And the Prime Minister
in a letter to the Chief Ministers had com-
mended the Kerala Land Reforms Amend-
ment Act of 1969 as a model Act to be
applied in other States. But what is the
history of this Land Reforms Act ? As soon
as the Land Reforms Act was passed during
the period of the then United Front Govern-
ment under the leadership of Comrade
E.M.S, Nambudiripad, the Congress Mini-
sters at the Centre, the Congress Party in
the State and at the Centre, engineered a
sabotaging of the United Front Government
with the help of certain other parties, and
a new Government was formed, Immedia-
tely following that we had mounting strug-
gles of the peasants and agricultural labour,
in Kerala, started from January 1, 1970.
We had a series of struggles of agricultural
labour and peasants for implementing land
reforms non-bureaucratically, extra-legally.

! Mr. Krishan Kant and many other

Members of the ruling party, I think, would
agree with me when I say thatif there is
one great lesson to be drawn from the
history of land reforms in India, it is pre-
cisely this; that land reforms can never be
implemented legally and bureaucratically.
Land reforms will be successful only if the
legal enactments are implemented by the
chmbined pressure of the organised mass
strrggles of the peasants and of agricultural
labour. implemented in a manner which is
non-bureaucratic and extra-legal. This was the-
lesson drawn in 1970 by the peasants movement
in Kerala and immediately following this the
then Government of Kerala supported and
propped up by the Congress Party itself had
started a very serious repression against the
people. But nonetheless, history has again
vindicated the truth of the assertion that land
reforms can be implemented only non-
bureaucratically and extra legally. Today
Kerala Government itself has comz forward
with proposals for removing the obstacles of
vested interests aad legel courts.

Back in April 1970, Kerala Government
has sent a communication to the Government
of India that in order that the Kerala Land
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Reforms Amendment Act can be imple
mented properly, the difficulties possed by
the legal courts must be removed and thest
cou ld be removed only by including thes
amznding Acts in the Ninth Schedule of the
Constitution, But for two long years there
has bsen no action by the Central Govern.
ment, The then Home Minister Shr
Chavan agreed to that in principle and ¢
co n nunication was seat to the Kerala
Government saying that the Government
of India agreed in principle that the proposa
was correct. But then he said tha. there
were some practical difficulties in imple.
meanting the law in view of the Golak Nath
case. But the difficulties posed by the
Golak Nath case were removed by the 24t
Constitutional Amendment Bill. Even afte
that in Novemer 1971, the Kerala Govern
ment wrote to the Central Governmen
saying that now that the difficulties posec
by the Golak Nath case and other Constitu:
tional difficulties are removed, let the Keral
Land Reforms Amendment Act of 1969 b
included in the Ninth Schedule of the Con
sitution. Even today the Government o
India has not takean any firm decision o
step 1n that direction. They are wavering
Why are they wavering ? Why this hesita.
tion to include the Land Reforms Amend
ment Act of Kerala in the Ninth Schedule *
This Act was acclaimed by the Prime Mini
ster herslef as a model Act, Why ther
the hesitation for including this Act in the
Ninth Schedule ? The only explanation q
I can see or any reasonable thinking perso'
can see is that the Congress Party today .
torn between two conflicting aims and twc
groups of people. One group thinks tha
in their own interests and in the interests of
consolidaiion of power, radical reform:
must be implemsnted, But the old d=ac
wzight of landlords and rich peasants repre.
sented in the raling Party would not like
that, Shrimati Gandh: who is a shrew:

‘politician understands the poewer structure

and she does not want to upset the powp)
structure. .

Madam, Vice-Chairman, In Kerala i
very seriolts situation has arisen because
the High Court had struck down a numbes
of important provisions of the Land Re
forms Amendment Act of 1969 and the
Supreme Court recently has upheld th
High Court’s decision. As a result of - thi
several im>ortant provisions of the Aq
cannot be wmplemeznted.  Section 73 of th
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Act, for instance, lays down that all arrears
of rent accrued before the Ist of May 1968
and outstanding at the commencoment of
the Amendment Act of 1969 shall be scaled
down according to a prescribed formula.
Kerala High Court has struck 1t down. As
a result, landlords are today given the free-
dom to collect the arrears of rent and in
that process even the land held by the
tenant 1s sold out to clear the arrears
Simularly, hutment dwellers who were given
night of the utments n about 10 to 15
cents of land around their huts are today
threatened with eviction...

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): Your
time 1s up.
DR. K, MATHEW KURIAN: I will

conclude by saying that important provisions
like these relating to arrears of rent, rights
of hutment dwellers and tenants, etc. have
been struck down by the Supreme Court
The costly delay of the ruling Party in not
including the Kerala Land Reforms (Ame-
ndment) of the Constitution has resulted in
a serious law and order situation, not to
speak of problems of agrarian reforms,
Therefore, unless the Ruling Party agrees
to include the Kerala Act 1n the Ninth
Schedule of the Constitution, they are going
to face a volcanic struggle of peasants and
agricultural labour leading to violence
which no political Party, with all therr
desire, can control. You are therefore
sitting on a volcano of very serious prob-
lem. Unless the Government of India
rises to the occasion aud include the Kerala
Land Reforms Amendment Act of 1969 1n
the Ninth Schedule of the Constitution, the
problem will not be confined to Kerala
aloue, but 1t will affect the whole future of
Indian economy and polity.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Sa-
khalecha,

AN HON. MEMBER: 1 wanted to

ipeak.

DR, Z. A. AHMAD: Are you calling
us 1 order ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I am
calling according to my order.

[ RAJYA SABHA ]

Ministry of Agriculture 220

DR. Z. A. AHMAD* We would like to
know what that order 1s. We have also
glven our names.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You see,
he said he was gomg. That 1s why I
called him,

T oMt dto o mmdEr  (wew s)

wglear, g @iT M Y wwEAg ¥
IR ¥ w91 @ W g sa fr feaw
gAfadz £ gu =t T F7q AN A4
faaT sft & Fgr, wfa F1 avavw I FY
70 sfawa SaT ¥ § SR Q@ qEER
ar 3 &1 gy wAar § 31y wgaqe
fawim &7 QAT FEEEF N TG
19 Ay g & | Sareae AgeAr, W 9
39t 93 ggr 9¢ g IF F91 #1 AW H
W@y gy § ag wwr FET AGA T4A
i st ¥ fm wEAE sueda wEl
greT ¥ 3o tEr A ¥ § 5 wver @
fe 3 & fga #1 3@ gC SFH AT
F foar S s ¥ AEA 2 fE oFAA
gefafred o g, W= F 43
ft 7 <R 1 gud HEard & weRe gyt fF
FU g ¥ Fo8zy ¥ feFe | @ ¥
=g 19 F1 (AR W@ F T ©QIqT TN
oA 3 <@ 2 fF foaar fewe fear s
HerArE T fHdT THL & ATAT 9§ 9T
7 2, Afea wEdg gaeaar wgear, ¥

adt fgawar ¥ ag #gat Agm 5 T
¥y wgeaqu qrAw g fAaR weEn gan

3 wear gi & WX Sad fag @t o
Yeqrfafas &1 @9 qgo 1 ¥g ErEr

gar § foaal Fat =it T AT F A=
g st E qeedl 7 0wy fa aqifesy
& WA § I TEITIAT F, TR
wFEY TSAT 9w @) & f9EF F10r OF
gz feee 1 #eAgAT FIA 9T AAGY
{1 981 1 AT ag gl fag -t

)
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g &, 747 I WV €A AFOT  FW
¥ [far mmim A &7 Wk Eww
aartargT Teaifafas agr &, g qmd
@t Teqrfafas §, @ ®gw & wfw =
ga<adr 2, wg¥ fawm & seae g
g7 gt &Y st Lear fafaa gar & 1
I¥ A ¥ o qrzfesz w1 Ao FTE@TA
qeT Ty T 1T 4AT & AR § 1 #HT
ag 2 fF afag soq 2, IAF07 OF a7
¥ gar g, g3 wigfewdi & FdFA
FAC §, ¥ FICU T BT RIS AL F
qF, g8 HIYA W7 9T | s -

38U WEE@YW WWAAT S qEA &
WA HAT F1EAT § IZ § TIF F AR
¥ 1 4T & wraey 7 3@ faamn § #wR
FEAFEH AT FTa 3657
g1 a1 {5 u® g& qifae) ¥ w0 7}
AW | IgF TgA AT F AT qF T
T 1 Wl DiF QAT T QEEINT FAS
A mqAl fqid & g @ gF  afad
T ar ¥ eqm wiwfwg fwar &, afew
IFY T a1q 1 § FEAT 97877 § 98 g
g fe o s g f5 oF M afad
w3 frew & wifesl 1 wifee v =g
@ &, 7 T A A qAH FAT R R,
Z&E AT S FA NHF B, A TAT-IRATRE
9% SeqreT A NZE TG g o
@ & 1 wax fuew # Aifwfafady
69-70 % 8.4 azgz 41, 70-71 & 9.5 sifa-
wa sifwe a1, 71-72 7 10.5 wiftee ar
¥ wifezw 3ai ag @ ! AMA ¥9-AS
ereve fau g1 9 faed M Mifwefafadt
F QR ¥ g AN S 7 gx gsfae fFar
3, o 18 mi¥ 1972 =t oW Trw
& wafes gar 8 :—

“The sugar industry is making a lot
of profits in frec sales. There 15 no
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Justification for the high prices that have
been prevailing for the last four weeks,
Effective steps will be taken to curb the
price rise.”’— The Minister of State for
Agriculture, Prof Sher Singh, told the
Rajya Sabha today.

T ®IT F AL gg wene Ay @@
MT w9 w@FT FWE fF 3 g
siffzy aq1 7@ &, g0 M @R g
wenz frar sira, agr aF fF G qag
FEIA F7 €e2NT T fgar w1o W faq A
22 w1g ] .
“The Union Mimnister for Agriculture,
Prof, Sher Singh, disclosed here today
that the Government at the highest level

was considering 1mpos.ng  full control
on the sugar distribution.”

qg 22 WH A QRIATHT F A7 AN
CERUE R N T i I o
o et ga g Fa1 < § AR
FTIIULH §F iy o A s ™
frdest ¥ fgama & wae @t 05 @ T
80 ok saRs ® wfag qeq g
fea g ag sr Nz § @E
¥7GT F4T TIAS § | ITISEAT HGIEAT, TEY
fod & 9t F3ar § & ag Toas fafed
F ¢ AG 9T HAAT 1 W | I
faat wrfast & @y 91 $T 3 @ 9@
! IMRT A Avw gar 1w
gz ¥ WINT § 1 Iy 9T FEEA
HAT TEIW FIZT ¥ HAYAT TITAT AN,
1971 & faar | fag aux Grg@s 9z
7t 9T qAT IRl A weHz faur
a7 SAHT 3 F q @eAT § 28 #Hey,

1971 sragag g :

“The Government have viewed with
concern the mcrease in  the price of
sugar since the beginoing of the month.
After removing controls on price,
distribution and movement of sugar
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[= @Yo Fo madaT)
from MaY 25, 1971, Government have
been releasing adequate quantities of
sugar each month in keeping with the
monthly offtake and internal consump-
tion, and prices remain reasonably
steady...” !

AT FAEAIINTR] @@ E L IF
¥R q AT WTHT T @ &, AATTHAA
s E, SfET s g AWy IIW
LI I ECE G € T I -
TF FUT I @ A9 FW@ & 198 AT
Wt T3 E 5 wgfaq s & 3 wifse
FaT W &, fEX ot 9% fawiw a1k
FHAET FH 3 (7% Aqy 1 gwfeea
®Y AE IAT JET | FHHT AIAL FAA
uF § fadaar & f& wox faew S g0
sifife ofF FT @ & I9¥ Arq W TAL
FI @ &, 9% ;g W Irw FAT Q&
99 gfag arAaAt F AR WT F1 A
fecar & 1 a@vgar F@1 a@ =W
W sy & 0 A wmiNg
AM VST FI F FIGAT W T
ar W@r g §ig d 'y fwer &
ferm y o g g A I W )
g&F! OFT 3 fau 39t adf saw Sm@v
HIAT g | IR AT T IFIT & @hHE 59
& Zru &y 1% R qI T qgw wifga
feary 13 fegrar &1 &1 w®ewz
FETEA HAT WIHT HIZT FT g IAF
XL IGiA 4T gl § i—
“Domestic consumers will get sugar
at Rs. 2— per kilo’’, the Agriculture

Minister, Mr. Fakhruddin Ali Ahmed
told the Lok Sabha.

T & qR &ede T qrg § 1 wfFa 9
a1 €& 999 ag § 5 § g9y agi 9%
9% &% | FHT ¥FX 24 fegra< 1 Q6
AT | AN TG FE :

“Shri Fakhruddin Alli Ahmed warned
in the Lok Sabha today that the Go-
vernment would not hesitate to step in

if the sugar industry did not properly

behave." 3 .
IgF Qg W qg T A9 @ & W
FSIAT FT J2T AT @I § !

ZHY AT gIEA W58 F Ak F §
frdaT s<ar sigmr 0 gk faw mag €
RIWT T & fF AR 9@k ww,
ITE Fafer gigg 4 oy, AfFw 99w
qg ot 7 & I 1 A g fam
AE ¥ el §, Yqq Ao § 1
TS AT A TG, BT AT F WeAW ¥ FF,
fam wifas 73 ©@ & f g da & wg?
a9 931§ aF IaF qrg W F@rd A
Al | AGFT g FAFT WG Zrw fw
ars a5€ 10 ©o fagea faedt § gl
war 8 vo fraea feami & @dar Swv
31 ¥ gz A7 &7 SORA FWE 1 AN
ag g1oq & fF a fegm @1 awr e,
FW@IE I99) IgFr IfA9 wWW ag
famdt § AT 99 9g I § gE X
STAT § Y g @@ T 'y R 99y
frmdl §1 wa% @rg-@iq ag San Sowew
HY AgE gt A oafg Y war g1 ey
I THFL GEIA AGY § | WA SAFHTD (€
B W1 X SR NISHT ¥ qgd Wrdr
HTT & | GIHRIT BAT A18G  [TSH &1 AY i
Fer o= frar war g & wd feey &
feata &, 7t ar< fasar o @ =i
AR & e & fggra & @ Twc
aifeat 7§ a7 @ i & o T AT
AR ALY &, FOYAT aF g A R4
SaRY T A1¢ AT wq fodl ¥ @dem’
ST § | 59 NHIT JAFT AF ARE @Y
Wg oF wes & A ST qOgan

THE VICE-CHATRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Please
conclude, '

Al AN R et

e -~

¥
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. S AgEd) waw grEa (fagr) @ 15
fame Rl et & &

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY): If he takes

the Party’s time, I have no objection. But
he cannot take the time of the House.

ot FYo & TEIAT: UF 1T § FF
¥ g FE 7 | A oF f3eT a1 § R
* IRAT F AR ¥ ) TR AT F
AR F g7 DA gar @ AR Ag AT
¥ agy g &) T wewr § fw ST
STEAS HREAF FaH qgr &4 Ay [ gF-
s ¥ W ogrEw 5,5 W) 7, 7
AT AT «@gr € qGT1 TF AT
FIT ATZAA 91 FT I
g1 | IR UF  FHEA
w1 W fwar amn, IEF
q@ gz qWEl e
# war, T FgT FIT A1ZIF @R F IR
& gadt ard A gf % Fgt g T A
wrER, st fggeam & a2 w1z@ 1968
¥ 15,000 &, =g fagwax, 1971 &
17,000 & 1t &< S8 F I” F@L,
1972 ¥ ag & g =X T T[@I QY
wir ) & sFAr 9 g fF g aFR
STERw ¥@ F1 AAfq fFa wreor & 0f )
{7 e g 5 €87 serar gAr § AR
Ry " g A0fge Wi 99 9T Fid-
TrEt g Mgy | w1 ' 9% oiFe-
@ ke Y 91T &, # oF T F A
SO WIHTTA FUAT AGIT E 1 G qAY
agt & afFa F swam A A A
wisfeg sTr =ar § & oA
wax ®1E wey q97 g shafa § ar 1@ wiaw
2 weg Ry § Faw W F g 10
orE oF¥ oA § | N fafaed s T
¥ g1 & fRwreg FAE § g 741 TG 9
w§ 93 f9WT FWE 1 w9 F9ET

4P M
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qrafad} A qANFA0 F@ § AT ALY :

2 20, 30q %% Frat A AT AFT IGH
dfaT 1 sira e saw feediege fFar
o, wfed gy gfagat 1 sfa

faqrdy | gF T TEA W@ IG CFY

226..

i
<
3

w AT 431 @ A Iy fefegagz @

fEar Sra, AT S 9T FHIT 9T FAT W
g 98! fasmr Ja {T gad NI A9
AT fewrd T gHITAR FT AT FE, G
¥ HaT F1L T ¥ 4 qqUeAT § A WG
gUIRT ST WEA § S §@ T d%
W@ g § M gaa fefeege afl 1 wr
& | aar 79 99 & fawrs Sraad) w307
¥y faga § f5 @ aial Y aiq ) s
Tifgz 1

DR. Z. A, AHMAD : I want to state

first of all that agriculture still rcmains the -

key problem for Indian economy.

with !

50°% of the national income coming from -

agriculture and 70 of the population depen-
ding on agriculture for its livelihood,
agriculture is the base on which the super-
structure of our new economic development
is being raised and the future of this super-
structure depends largely on how strong
and stable that base is. In this connection
I want to state that despite the advance that
we have registered in the production of
foodgrains and despite the achievements of
the so called green revolution, our agriculture

“

is still, as a system, a semi-stagnant system, *
It is not a dynamic system. Why is it so ? It -

is because not only is there a tremendous

amount of instability of production in agri- °

culture but the rate of growth is very slow.
Small tiny farmers, marginal farmers domi-
nate the scene and they are in the centre.

Capital accumulation is very low, Thereis °

a colossal wastage of human labour, in
manpower in agriculture because nearly
409 of the agriculturists are landless or
have such a small holdings that they are
virtually landless. In addition,multi-forms
of exploitation is there. About planexpendi-
ture, Mr. Krishan Kant has very correctly
said that the great part of it went into the
pockets of the comparatively richer sections
of the rural section. Now looking to the
problem of agriculture, the main problem is
not just technology.

It is essentially & ¢
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problem of socio-economic transformation
of the rural society. Without changing the
relationship in land, the production relations
you cannot bring about rejuvenation of
agricultural life. Therefore, I submit that
the Indian agriculture today needs really a
new path of development. The question of

path of development has now come to the.

fore. We cannot fight blindfold moving
about and throw our hands in the dark. We
have to have a conscious path of develop-
ment and we should tread on it from step
to step and go forward. Indian agriculture
should be formulated in this manner. The
path of development of this should mean
directly the bringing about a rapid increase
in the production by unleashing the pro-
ductive initiative of millions and mullions
of small tillers through direct State, Coope-
rative and collective enterprise. I want to
submit, Madam, that the future of Indian
agriculture does not lie in the hands of the
so-called big farmers whom my friend was
representing just now, or those big kulaks
or these big rich peasants,
Indian agriculture really lies in the hands of
these petty farmers, small farmers, marginal
farmers who have to be united, who have to
be brought together through various schemes
of co-operation in order to develop their
production initiative, theic production enter-
prise. The future of Indian agriculture lies
in this ; let us be very clear about it, So
this new path of development should bring
about a total transformation of the existing
land relations. It must put an end to
absentee landlordism ; it is very essential,
Absentee landlordism is the most parasitical
system ; it must be put an end to along
with all other forms of parasitism. It should
ensure full protection to the actual tiller of
the soil ; it should break up the present
concentraticn of land in the hands of the
upper classes and distribute the land among
the landless peasantry. Finally it should
curb all forms of feudal, semi-feudal or
capitalist exploitations such as land grab-
bing, evictions, excessive rents, usury,
blackmarketing and profiteering through
price manipulations. All this has to be
broken. It is not a question of having a
ceiling here and there of 10 acres or five
acres. That is part of it but the main thing
is that the entire agricultural system from
top to bottom must be re-organised so that
the production enterprise of the small and
the marginal tellers is developed in a big

way.
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Now, Madam, I submit therefore that
land reforms have to play a very big part
in the reconstruction of Indian agriculture,
Without land reforms you cannot make any
progress. You can bring tractors, you can
subsidise big farmers; all that you can do
but nothing will happen unless production
relations change., Land reforms have two
major aspects. One aspect is this ceiling.
We are paying so much attention to ceiling
because inequalities must go. There are.
terrific inequalities. If you can give me a
little more time I can tell you how terrific
these inequalities are. For example, I would
submit, Madam, that the National Sample
Survey of land holdings according to house=
held ownership held in 1954-55 revealed
that peasants owning no land or owning
land less than one acre constituted 47 per
cent of the total number and they altogether
owned only 1.37 per cent of total land. .
Things have deteriorated since then. Frag-
mentation has been going on and many
people have gone out of cultivation, have
left cultivation. And according to the,
sample survey conducted in 1959-60 we find
that operations of more than 25 acres con-
stituted 4.7 per cent of the holdings
and these holding amounted to 31 per
cent of the total area; 4.7 per cent having-
31 per cent of the land and since then the
situation has deteriorated. Now you talk
about prosperous States, States in which-
there is a lot of production. I will give
you some figures. For example in Punjab
which i8 considered to be a prosperous .
State 62 per cent of the houscholds have_
either no land or they hold land less than
2.5 acres of each and all these households.
together own only 4 per cent of the total
land; 62 per cent of the population owns 4
per cent of the land, At the other end
3.72 per cent of the households having 75
acres or more each between them own 30
per cent of the total 'and. When such is
the case can you imagine that any progress
can take place, any advance will take place?
There is so much of inequality. The funda-
mental rule which has to be recognised is
that unless there is justice for the common
people, unless they know that there is future
for them, no progress can take place. To-
day there is no future for them; therefore
there inequalities have to be brought down.
For that strict ceiling laws bave to be im-
posed. If you ask me what the limit should
be, I would say that I agree with the limits
proposed by the Central Land Reforms
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Committee but those limits have to be
enforced. That is the main point. Itis
not a question of fixing some limit only,
because you remember we had the ceiling
laws of 1960-62. What did they yield ?
They yielded nothing because the ceiling
limits were circumvented. Actually the
practical aspect of the imposition of ceilings,
the administrative aspect has to be very
carefully borne in mind and worked out.
Otherwise, even these ceiling limits will be-
come fictitious. Another aspect is that the
peasant must become the owner of the land.
What have you in perspective in agriculture?
What is the future of agriculture ? Here,
agriculture will have to become a family
enterprise. You cannot have 100 acres and
50 acres of land, you living in the towns,
and have that land for surplus income. No.
If agriculture has to be rejuvenated, in future
agriculture will have to become a family
enterprise. Either you are an agriculturist or
you are not an agriculturist. Go to the soil,
go to the Jand, work with your family and
produce the results. Itis clear now that
economic research has proved that the best
results are obtained from the land whic is
owned by a person, by a cultivator, Land-
lordism does not yied anything, The Mini-
ster, Shri Fakhruddin Ali Ahmed, was
asking me, ‘““Will production 1all ?” I say,
“How can production fall 7° The green
revolution is proof of the fact that a man
with three acres or five acres will produce
more per acre than a man with a hundred
acres because he cannot cope with these
hundred acres. He will cultivate 10 or 15
acres properly becausc these are days of
intensive cultivation, high-yielding seeds,
proper manuring, good labour inputs and
all other inputs.

¢

L

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB SHINDE): He has to be
given resources.

i o ¢

DR. Z. A. AHMAD: Provided he gets
the resources. True. Provided the infra-
structure is there and the resources are
given. Therefore, in a welfare State we
take it for granted that you will give them
the resources, that at least you will try to
give them the resources. That I take for
granted. Otherwise, what is the use of all
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this 2 Therefore, 1 may tell my friend, the
hon. Minister Shri Fakhruddin Ali Ahmed,
‘ Don’t be afraid of the fall in production.”
There may be a temporary fall in produc-
tion here and there because the big farmers
may resort to sabotage. I can understand
this. History shows that people out of
resentment will resort to sabotage. They
may take the stand, “We are not going to
invest more because you will take away this
land also.” So, that challenge will have to
be met. Therefore. the question. of tenancy
rights also becomes a very important ques-
tion. We are concentrating our attention
correctly on reducing land ceilings. We
should also concentrate our attention on
question of giving the land to the ftiller and
making the tiller owner of the land so that
he has the incentive to improve the quality
of his land and produce more from that
land. Therefore, this is anolher/very im-
portat question to which you will have to
pay attention in the coming days. And that
is'a very vital part of land reforms. 1 will
just read out a note on this question, just
a paragraph from there, <“Leasing of land
on a considerable scale by land-owners to
tenants, sub-tenants or under-royats, and
share-croppers exists in all parts of the
country. According to the Census data, of
1961, tenanted households consititute about
249, of total <ultivaung Louseholds within
the country. The rroportion is not large
in some States comrparaiinely less than in
some other. Now, in addnion to that, there
is illegal sub-letting. There are millions of
tenants who have no rights.”” Even in a
State like Mahaiashtra where, on a parti-
cular day, every tenant was declared owner,
what happened ? Mr. Shinde knows it very
well. Out of 24 lakhs of tenants whose
record was prepared for granting ownership
rights, only 8 lakhs got, and the remaining
16 lakhs were just chucked out. Why ? Be-
cause the Tribunal said, “Voluntary surren-
ders. They have given papers giving volun-
tary surrenders.” Those surrenders were
forced out of them. They were intimidated
into giving those surrenders., Then a man
is absent, He does not come there. He is
not allowed to come before the Tribunal.
And he has lost his case. The land-owner
gets it.  Out of 24 lakhs cases on record,
only 8 lakh peasants got ownership right.
And it is supposed to be a model State.
What will happen in Bihar where there
are no land records ? What will happen in
Eastern UP, in Orissa and in other States ?
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SHRI ANNASAHEB SHINDE: I do not
say that the tenants interests were uot affe-
cted, but show me a State where at least a
million acres of land have been given to
them,

DR.Z. A. AHMAD : I can say com-
paratively you are better.

SHRI ANNASAHEB SHINDE: I do
not justify the eviction of even these per-
sons.

DR, Z. A. AHMAD : Comaratively
you have done something, At least out of
24 lakhs you have given rights to 8 lakh
people. What happens to Bihar ? They have
no land records at all. The administration
say how can we give any rights because there
are no Jland records. Therefore, Madam,
T'submit that an integrated - understanding
should develop. There should be a complete
overhauling of the agrarian system, the agra-
rian relations, There should be a complete
overhauling of the property rights that exist.
Then give the maximum concession and all
sorts of help to the small man. The future
of agriculture is in the hands of the small
cultivator, Therefore, do not just stop after
passing some ceiling law Move forward.
Have a larger conception of agrarian reforms
in which tenancy legislation also should be
bronght in, The slogan of ‘land belongs to
the tiller of the soil’ is the basic slogan
which we have raised at the time of our
struggle for freedom. The tiller should
become the owner of the land. 7Today he is
not. Concentration of land is there, Ficti-
tious tenancy is there. Underhand tenancy
is there. All sorts of people who have no
right are cultivating the land. That lacuna
has to be removed. That would mean a
very big struggle. We should be prepared
for a very big struggle between the ‘haves’
and ‘have-nots’. We should be prepared
for a very big struggle between the Ilandless
and kulaks who are trying to defend their
property rights. They know that they can-
not defend it for a long time. Those who
cultivate the land, those who give us the raw
materials, are the disinherited people of this
country. Therefore, 1 would request my
friends, Mr. Fakhruddin Ali Ahmed and
Mr. Shinde, who are the Ministers concerned,
to please work out a proper system of land
records. Do not confine yourself to ceiling.
Have an elaborate conception of land re-
forms. A whole scheme to improve Indjan
agriculture has to be thought of, Whatever
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help you need from us, we are there to give
you. There has to be a drive in our politi-
cal and economic life. This has to be the
major target that we should place beford
ourselves, and we should achieve it,

- %

SHRI V. B. RAJU (Andhra Pradesh):
Madam Vice-Chairman, we are discussing
the working of the Agriculture Ministry. It
means today we are discussing rural India.
Yesterday we dlscussed about urban India,
when we were discussing the working of the
Industrial Development Ministry. Since the
present climate is for the lowering of the
ceiling on land, the other aspects of the
Ministry, the other functions of the
Ministry, have not come in for much discu-
ssion. When we are discussing land reforms,
as Dr. Z. A. Ahmad very correctly said, we
are talking of only one factor, one item,
namely land ceilings—I.e., fixation of ceiling
or lowering of ceiling. Though this is very
important, the other aspects of land reforms
have also to be considered. There are four
categories of people working on land. One
is the landlord. In fact, he is not the lord.
He is an occupant or a land-holder or a
Pattedar. In fact, I would quote from what
the Land Commission of IHyderabad had
said in the early fifties: *In theory ths
State is the owner and the overlord of all
land. Private rights are recognised to the
extent they are granted by the State.” In
fact, I have not come across any law in my,
State where it is said that the cultivator is
the owner of the land. In the Land
Revenue Act the Pattedar is defined as one
who is obliged to pay rent to the Govern-
ment. It is an obligation. Nowhere have
the rights been spelt out clearly. From
times immemorial it has besen accepted,
along with other natural resources land also
belongs to the State. It is given for the
individual for the purpose of tilling, for
cultivation The Hyderabad Agricultural
Lands and Tenancy Act clearly stipulates
that if a pattedar does not cuijtivate, if he
does not utllise the land for which it is
given consecutively for two years, the State
has the right to assume management of that
land. Such a revolutionary land legislation.
was passed in the early 50s, I am saying this,
becanse Mr. Krishan Kant has referred
earlier to the Telengana Agrarian Revolt.
There have been two movements in Telen-
gana-—one shall not be confused with the
other. One was an agrarian revolt and the;
other was for a separate State, I am
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referring to the earlier movement which was
actually for land distribution or which was
a reflection of or which revealed the urge
for land or the hunger for land or what you
mught call the determmnation of the working
peasants to be the occupants of the land.

As T was saying, there are four categories
on land. One s the land-holder who 1s
called the pattedar, The other s the tenant.
Among the tenants, there are the tenants
who have secured rights and there, are also
tenants at will. There 1s the huge mass of
agricultural labour and there 1s the absentee
landlord about whom a reference was made,
the one sitting 1n the urban area. What
we, sittings m Parliament, are trying to do
now 1s to read just the land relations. In
my view, the relations have already been to
a great extent adjusted. In the early 50s,
the zamindari abolition had taken place. A
direct contact was established between the
tiller of the land and the State, to a great
extent. In the early 60s, the Ceiling Act
was brought in many States. As has been
pointed out by many here, 1t 1s true much land
was not avalable. In fact, in my own
State, under the 1961 Act, 25,000 acres of
Jand were declared to be surplus but actually
the State could get only 4,100 acres though
the legislation that was passed by the
Andhra Pradesh Assembly at that time, in
1961, was a progressive one. Many pointed
out that there are loopholes 1n the law, I
would like to point out that not only are
there loopholes 1n the cetling law, but there
are also loopholes m the very social law.

I would like to draw the attention of the
Minister now to the definition of family. It
is now sought to be defined that a family
consists of husband, wife and three minor
children. But suppose the husband and wife
i.e.—the father and the mother, are not
there, what will happen to the family ? Is
there no family ? I would hike the Minister
to carefully go wnto it because it would be
committing another mistake 1f 1t accepts the
Central Land Reforms Commuttee’s defini-
tion of the family as *father, mother and
three minor children ™ -

SHRI MAHAVIR TYAGI : One more,
the grandfather.

SHRI V. B. RAJU: We are trying to
define famully, That 15 already available
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m the 1961 Act of Andhra Pradesh.
We Considered 1t thoroughly. We knew
the Jloopholes in the law particularly
in the Hindu Law  “Family means, in the
case of persons governed by Hindu Law,
an undivided Hindu familly consisting of
members entitled under that law to a share
in the property held by the famiy on a
partition thereof and 1n the case of other
persons a group or unit, the members of
which are by custom or usage joint 1n esta-
te.” This s the definition of famuly, I
would like the Ministry to re-examine the
definition of ‘husband, wife and three child-
ren’. It is not the only pattern of famuly.
Suppose the father and the mother are not
there. There are three biothers who have
a right in the property. Don’t you think
they could constitute a famuly ? The eldest
brother or member will be the head of the
famly.

Suppose again in the family there are
pnot only minor children but aiso an adult
major child. What would happen ? Is he
entitled to another ceiling limit ?  You have
actually to see how the law obtains all over
the country. Why we could not secure the
surplus land in the manner that we thought
18 because the Hindu famuly system ts such,
the property rights in the Hindu famuily are
such, that merely 1f the family members
declare that they have an intention to se-
parate they are separated. Even riow what
happens » We were talking about land
reforms so much that we are warning every-
body, “Come on  Express your intention
to separate”. For the last one year what
we have been doing from Delh1 1s  tomto-
mming all over that we are going to bring
down the cteling. I know a family 1m
Andhra Pradesh., What did it do ? Among
the family children the property was seo
dsvided and distributed that the law could
not have any effect. Therefore, simply
throwing the blame on the State Govern-
ments or State Legislatures that they have
not given due consideration to the provis-
1ons of law for arresting such a practice
may not be correct.

Sir, there are eight classes of land in
my own State...

SHRI ANNASAHEB SHINDE: Tell
me what can we do with the Hindu law ?

2%4°
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SHRIV B RAJU I gave the defim-
tion of a Hindu family before you came
In my view 1t 1s not a correct concept to
define the family that 1s actually the hus-
band, wife and ther munor children It
will lead to many difficulties.

Can we sit here and actually determine
the extent ot the ceiling? No doubt,
ceilings have got to be lowered But there
must be some criterta  In my view the
criter.on cannot be merely the mcome We
determined 1n 1953 that the net annual 1n-
come should be Rs 3,600 Now the value
of Rupee 1s not the same  If you take the
same income as limtt today, 1t may not
have the same area  But as the price index
goes up and as the wages are actually
determined and redetermund, are you,
every vear, every time goimng to redeter-
mine the ceiing? In fact, the income
factor 1n terms of rupee will not be the
correct guidehne for determining the
celling

Then, cin 1t be the crop pattern ?
Somebody ‘as asking for exemption of
orchards I say .t amounts to asking for
keeping the land always a waste land iIf you
ask for exemption for orchards It 1s the
waste land that 1s under orchards and 1f 1t
1s exempted from celing 1t will never b
mmproved A land which 1s very poor s
meant for orchards And if you give ex-
emption the land holder will retain hundreds
of acres under orchards He will keep 1t
like that without improving 1t

Can you derermine the ceiling on crop
psttern, say groundnut growing land, paddy
growing land, sugarcane growing land ?
You cannot In my view the determina-
tion of ceiling 1s guided by socio-economic
compulsion We should be very frank
about it Today in the country the people
want laad to be held by a greater number
of families  Political parties in the country
also want that more number of families
should share the Jand I think that alone
will be the correct approach

You said you arrived at 10—18 acre ceil-
ing How did you arrive at 10-——18 acre ?
You said the mixmum should be 54 acres
How did you arrive At that maxmum ?
What 1s the crite.ion ! [n fact n my own
State the best land 1s 27 acres and the-
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poorest land 1s 324 acres That was the
celing limit Now from 27 acres if it is  to
be brought down to 10 acres, what 1s the
argument ? My argument 18 only socio-
economic compulsion There are more,
peofle to depend on land today There are
more families who want self employment.

I may not agree with Dr Z A. Ahmad that
a cultivator family should always be a culti-
vator family (Interruption by Dr Z A Ah-
mad) I agree with the hon’ble Member that
the person should be present on the spot
1 e, on the soil and not sit in urban areas.

It should not be back seat driving or
remote control It should not be like that,

The children of the rich peasants are take
g to other occupations Secondly, Madam,
the ceiting on land s not a ceiling on
agricultural income The ceiling 1s not on
mcome at all  Land belongs to the State
and the State gave land to a certain number
of families and created certain rights to
them. Now the State wants to change that
pattern  That s all  (Time bell rings)
Two minutes more I will not go to other
subjects I will fimsh with this subject.
After having heard the views of Parliament,
after having discussed with experts, the
best thing will be for the Centre to create
teams for each State, let the teams go and
discuss with the Governments there, and
advise the Governments there what should
be the relation between the various classes
of land and what should be ceiling on each
class of land Let it not be done situng
from here  Let 1t not be umform because
quality and character of land 1s not uniform
and conditions are not uniform.

Secondlv, about the implementation
part, I would like to suggest that as we did
n the early ‘fifttes 1n Hyderabad State, a
Land Commusston must be appointed and
land committees up to the village level
should also be appointed These committees
should consist of such people who are
progressive-minded and who are not big
landlords, who are really for the peasants.
Such committees must be appointed for
implementing the ceilings Otherwise, any-
thing which  1s done from here m a
so called uiiform way will not get the
proper response in the States, and there will
not be proper 1mplementation (7Time bell
rings) 1 am concluding. 1 agree with
Dr Z A, Ahmad that there must be no



y Discussion on working of

absentee landlordism. Every new tenant
must be a tenant for five years, and after
five years, he should be a protecied tenant.
A protected tenant is one who has 60 per
cent of the share in the land. The right is
heritable. Therefore, all tenancies in future
must be for five years in the beginning and
if the tenant tills the land for five years, he
should become a protected tenant. To me
the more important thing is security of
tenure and fair rent. These are equally
important, if not more important. The Land
Reforms Committee and the Ministry must
examine these things and send expert teams
to the various States.

:

* ¥SHR] M. C. BALAN (Tamil Nadu) :
Madam Vice-Chairman, I would like to
express my thanks for giving me an oppor-
tunity to speak on the discussion relating to
the working of the Minisiry of Agriculture.

1t is twenty-five years since India attained
independence. We have now to think as to
how far the position of the agricuiturists
bhas improved in our country., Speaking at
a meeting held recently at Ahmedabad, the
Minister of Planning has expressed his
views on this matter. He had stated that in
spite ef the fact that it 1s twenty-five years
since we attained independence, in spite of
the fact that we have completed three five
year plans and are in the midst of the fourth
five year plan and in spite of the fact that four
general elections have been completed, there
has not been any improvement in the lot of
the agriculturists, Eighty percent of the
agriculturists are living in conditions of
semi-starvation without any amenities. We
are not able to supply them with good
quality seeds. They have not been given
loans at the proper time and they have not
been supplied with fertilisers. This has
been stated and admutted by the Minister
of Planning. We find this state of affairs
prevailing in India after 25 years of indep-
endence,

Let us take the working of the Ministry
in the last year. I would like to state that
whatever amount has been earmarked for
agriculture it has not been fully spent.
Under demand No. 25 of the Budget for
1971-72, 77 lakhs of rupees earmarked for
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improving the lot of the agriculturists have
not been spent Under demand No. 26, 1
crore and 2 lakhs of rupees have not been?
spent. Under demand No. 28 relating to
forests, 25.20 lakhs of rupees have not
been spent. Under demand No. 30 relating
to community development, two items of.
21 lakhs of rupees each have not been spent.:
The reason for the non-utilisation of these:
amounte is that the Government have not
given proper attention to the improvement
of agriculture, The Government have not
followed the policy of Pandit Jawaharlal
Nehru who had stated that India could
not be saved unless there was a revolution
in agriculture, It is only due to this reason
that the amounts mentioned above have
not been spent. When we ask the reason
for the non-utilisation of these amounts, the
Minister states that it is due to the fact
that certain posts which become vacant
occasionally could not be filled up. I request
that at least this year all the amounts ear-
marked for agriculture should be fully

spent.
"

It has been stated that by the end of the
fourth-five year Plan period paddy worth
4000 crores of rupees will be pounded into
rice. It has also been stated that paddy
worth 3000 crores of rupees has been
pounded into rice annually. out of this
paddy worth 1500 crores of rupees has
been hand-pounded into rice. As a result
of this there 1s a loss of 150 crores of
rupees worth of Paddy. During the last
seven years the Food Corporation of India
has started only 13 modern rice mulls.
More modern rice mills shou'd be started
and then only we can mitigate the
losses.

At the present time, Government have
earmarked 1 crore of rupees for the benefit
of 400 Co-operative Marketing Societies.
Each society gets about Rs. 25000. But
now we find that these societies are not
being properly utilised and the Feod Cor-
poration of India is being utilised. I suggest
that these societies should be utilised for
procurement and supply of fertilisers instead
of leaving it to the Food Corporation of
India. The procurement of foodgrains by
the Food Corporation of India should.be

1
te
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stopped immediately. If you see the varieus
godowns of the Food Corporation of India
there you will come to know that in the
past four or five years a lot of fertilisers
have gone into waste bscause they have
not been sold. In Visakhapatnam alone
about 4000 metric tonnes of fertilisers have
been spoiled and wasted because they
bave not been sold.

(Time bell rings)
This is my maiden speech, Madam.
He is

AN HON’BLE MEMBER :
making his maiden speech, Madam.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Maiden
speech, but we are very much short of time.

SHRI THILLAI VILLALAN : He has
taken only flve minutes. Our Party has got
more time and nobody has spoken.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : He has
spoken for 8 minutes. Alright.

AN HON’BLE MEMBER : You go on.

SHRI M. C. BALAN : The Reserve
Bank of India gives loans to the agriculturists
at the rate of 4} percent. This money first
goes to the State Cooperative Bank, then
to the Central Bank and it is being given
to the agriculturists through the credit
societies., But when the agriculturists get
the loan from the credit societies they have
to pay at the rate of 91 percent. It should
be seen that the agriculturists get the loan
at a lower rate of interest.

At the time of the closing of the Third
Five-Year Plan a short-term amount of 230
crores of rupees have been earmarked by
Government for the agriculturists. But when
we see as to how much loan the agriculturist
with a property of 1000 rupees gets, we find
that only 7 crores of rupees have been spent
on the poor agriculturists. For the past 25
years it has been stated repeatedly that our
country can progress only when the position
of the agriculturist 1s mmproved and made
better.
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I would like to emphasise here that only
Tamil Nadu has made great progress and
has revolutionised agriculture. In the year
1966 people there could not g=t rice and
there were big queues. But today in Tamil
Nadu there is no scarcity of rice. Within
five years the position has changed drasti-
cally in Tamil Nadu, There are no controls
there. The agriculturists are getting loans
an d fertilisers at cheap rates. “ e

'

(Time bell rings) o

In this way, a green revolution has beeti
ushered in Tamil Nadu. Only Tamil Nadu
has brought about a green revolution and
has given the lead to all the States. There
is no surprise in it. . i

At this time of the green revolution in
Tamil Nadu it is Tanjore that rice is pro-
duced in a large quantity. We get water from
the Cauvery to Tanjore. An Anicut is being
constructed on the river Cauvery and in
spite of many representations by Tamil
Nadu to the Centre, the Centre are not
taking any action about it.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please
conclude.

SHRI M. C. BALAN : Ialso request
the Government to implement the Ganga-
Cauvery Link Scheme.

[MR. DEPUTY CHA IRMAN in the Chair]

Tamil Nadu has also introduced another
revolutionary measure in fixing the land
ceiling at 15 acres and has given the lead to
all the States in this matter also.

With these words. I conclude my speech.

1
i

Thank you. -

ot AT HAET AH (IAT W2w7) ¢
g ATafa AT, A1 Y F Aveqw
¥ i gar f i guie afafas 3 e
1 fadta 7l frar f difen e & &
A s I1aT e gy, ag fra w1 &
Wl 91T g faq 99 afafs ¥ 9z ag
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fem 5 sfa faww 55 @13 9% weqqq
FE AT qAX FR T qey wiAar
qrueT ag aq w1 fv ag yiu gfadat 1
dr 9rg ar g7 yfa-mfesi §1 @ wig
fqa% arg qemwsd ST g, aw e
gl Y 1 AT AT FHINFI AT 1@ F1
g gawr gEr fag 9T ag A8 &
gF1 ag ag I § f% @ifaw sa1 &1 w1,
7R g% fau fasa-fw= w9 @ AR
qt} fs fafag gfa &t aard@a g,
afafaa wfw &1 a1 @¥r &, FFR
graw § fafag i &1 qar w1, A9
guwdr wrgq ¥ fofag Y £ qar e
gr ek fafwsa g ot yiway £ qar
grar g

{19, T9Y AT 9% grar § F a+-
77 it g% difow @t §15 GFwT w9
W IR §@ER F Ffy fGam & a5
agr & MT T8y ag o wEe giar & frag
@ifa #1 g gurar, fog g ¥ qEs
g 7 AT faal & QedtaFwor w1 auwEm
TS § 2 qIT 957 G FI& HIT HASH
go WiAT qifasi §97 & &7 A fogy, S
q@ T G FF, 971 3 [AVG T,
UF T FHFIT NAT T AW A
TgE Iy FI1E IAFT  EHFITA T FUAT
wifgz agl €1ar | T T d@far qq
@ 49 F fagww 517 F71 SaATQ #7
ZURT 1T aY TS FF 1A T qATq F
g W A 9T 9T A} 91, QHY qAFA
agY grar | '

ST, & ag W Fgar wgar g 5 ¥
ST 4T TF S g, ¥ fawr awg w@EE
Hgwe qrgd A faeg @igE AT gHer
FR EHF Y A Aaf ag FWARY
Aqqr 2ePT AR AT 4399 g, § Ig

t
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¥g@r g fw @t @13 ag § &5 a9 w4
qrfgan @997 U A WA 1 AR
T 3T @AY, w9 94 a8 F1 wiger
129 wa#r qa @ @591 &, avag
Afqr &1 WA sAF 9T F7 @ 9
g &, g a1 99 WT W, weg faqal F
qg g FQar | AU g A1fgx @ F aas

q1Ef g7 qEIg Gral K1 FIT TAL Y GIIA
AT F&F, AT FT FA9AT B [AUG 59,
QT TAS-1ET FIAT AR § HIT FT
W L IFFT wa gEr gfw & gEar
F 457 &, IAFT 3 TUIT I FAAAIG
F @A 1 A § 99 quag & aR
9y SR wrfgg Avsz wieg fwar

s, § agh 9T *gAT g1 §
auqT gy #r fageo 3F Furgare )
gifasr FIF &1 39T TUI a1 @Y ¥ UE
g1 grar w1 ERIFIIA FT AT AT~
Y FAT YT HIT AT ATRIAT  FY AT
qAT FF A EFEIT JAT HIAT FIgT ¥
qrad a1 fasd grgg ¥ aray ar gfa g
afqfs & ¥19Y I8 AW FT wEAT AG
wiar f fafsa &1 91 fgarg w@r o,
ufgfag &1 3ar g @1 JMC, FEA
fa=rs &1 sar feqra <@r @, 4T q@EQ
fa=if &7 aqr fgara T@r sg ? AgE!
Fifge ar fF wrEAr &1 s 941 Ay
f& dfguan simad sfusqe sqraedr oF
Sq ¥ AT T A1 g@ fFAorg Y ATAR
4T FT WY T AT GHIA G
qy @ F JHIA AT, TR SIS
wia iy, =g fafar ada @,
iz wfafag sEta @A aR  oF
e 9T A 3 a1 fwar @ Fig -
qg a7 fawd #) arag Tg ZIAT )

§ ag a1 zafeq #gar sgar § f#
¥ gmm faard SUFT F TF WA &
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[ am=a ga@ g ]
qIT, T 1T TH  ASHA @AT TEA &

qifs 5@ gwg 9F gEU AT W1 &Y
w7 | ag St fafag A ofafeq sda
BT OWIST g, IUF wrEeq § ¥ ag w0
aigar g f& wo ol & @ fag,
IAR! BH 9§ F faq g7 @ Fr @
R AT G A F AT F FF
aigar g fF gk faw § oF qewd g
fqa® qg qiF A TF TFT JHIT §
g aMT T FTHEF 1T 15
g, 1947 aF ‘| ¥, KU F Qg
g, afsq 16 anex, 1947 #1 s adq
T a0 | A FiIT @ o ¥ ofws a9
¥ IAFT AWMIN g AR F9 9 qff F
fewz 9T 3 Targ Y MF & 1 9 @ferw
F1 ATHAT HTAT A 1% AfGT AF Fragav |
6 T § frqdr ot 78T o §
Fedlaes 3 F A Y IH g | SR
IR F Iw IR F aqg wway fwan
AN gg ag qar agr & ard afw F}
w7 S feawat 3 fear 17 35ifs A=
A o1 @ifar ¥ geereg faar gor §
&S F Y SAET FHA NT AT &7 ALY
2 9ER @ A AHAA ® §iG A
F fF St w1 gegaFaw 3 feaar ag o
TF T & #TL I qAH, qATE qAA
# g 9T §T F1g FEHFT qgf 9 A0
fepiggawg & @ A9 d1@ FT I
FHT F NF 4¢ FUT J[ F fag
gler  fear ek wifsed @

fowar faarwar f6 ag M@ @2 §)
«“] inspectected the site and found the
Jand to be grave land and I exempted it”.

SR, STAF FAT S GATT 19T FT
FF & it 1, @iw gAT dveEr IR
WA 1T W Y qIEF AT a=97 § gonfaafer
FIAT ITA F &1 § 737 9T ITFT AW
A A AT E ) 99 A9 WY 2 OF
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IAFT fFaa gL Y9y T 1 g1 AW
T FU 9 F ¢F ufdg Aeq § X FiO A
F qrad | ags e fafeq stonfafaa
FHA w1 av g7 ag g et fv
& QAT AT A FF gAfgE ST day
arer 10 frarT @ oSaAr @ @
3TFT gg 91T fawa qrelt AL @ qg
a1 St $TT YK &) F wHAY § ¥ 99
& FY 3T faaF qrg g o FE Ay
T g1 whe fegET w1 gg wde
faa aret AgT 2

May, afay § ag fA3sT sy
agar g f5 me ms miweAr S0 s
T | FFAHE F AR TH qraew § w0
feawa adf sl < wg FASER F

| TE 9 AAW it | sfmq, H 7g Fgn

S1gar § fF e S-gweT wAEr f
ATAR AET 74T 1 T T 1 FfF 9T
AT FIET 99 JIAT qr S a8-a%
arr g ¥ gy faw # ar waw | # gy
FEATARATE & o "9 @ &
AAITAITE AT T § AT ITFT F4T A}
rszefa & ge frar 9 ) o srnda
foz@T Q@Y &, Sar =t ¥ wE@Y
T wgr dr agd aW w fAergd ) -
gfg &t ®7 &1 7 A1@ AT FY FR T @
RACEE W & A AT A TwA
aaifas adl §1 @A mg ATASAY FY
oI AT § @ g9 gAY Agar A
FUA BIET FILF FRGH & fow Areq
Frgar & Sy 22 =9 @7 fgrar qqx qg®
FAg A fagr g, ag w@mwar @ w9
JAT 1 22 AT 'Y W7 AYT ATER
FEOAT F W A7 F A9 ¥ fowar qaqr g
3T ST FAIHEAT FT AYIT FAT, B IF
wfawan qraet ag @, dY 999 ¥
fag & a7 9737
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A A9 TiF F fram Y AT A
Afer w3F sax afiq @1 W@y § )
wraa 18 axe 1 difaw saF fam aar
D & A wda wadf & 90 oy 3 arw
&) @Rr @ § 1 & w ¥ Ig S
wrgar g 5 ek anrrarg w0 Fa7 @€
& ? arqd wig gl F1 ada 18 uFwe
& @ AT TET A & (9w 3 A1 A
/T g7 AT | T A@ A JAES & fw
wig iy #1 N 18 gay @A g SEy
¥ 3 @@ 'Y F FUaT geim | AT
T 919 T4 FITY AV AGFT AT G
srar s &Y 18 ues & a9 § as
fag 18 g T 79y faad arst 78 §
& T § @R aredi & {0 oF Ar9ET §
T g ¥ WA arel d fag gaw Ay
N 6T gAFAT FT AR |

Fifemm 1 AN FIAT T ATIAF & |
wza & F«ar Q1o ) fagl 7 23 R Adf,
q ¥ §3 78 T@r 3 qrdy NG T F@
§ S a@a adf fo Ot A Qi FE Qa
2, @ F qrel DA G @ F qw@r qLT
wroor 37 & 1 fAegiY & A 3@T &, QAN
w1 frar g—& faaQ & #gar g3
wag s guaa ¥ fe 12:13 was #
graaia fraa A FIF Sca1eT AE TET
gFar, Iearad fdan 1 37 & feq 40 gt
F1 2 32 ATAT qeag Fg0 g «Far |
10 go =0 ¥ grar ega ga 7gl dar
qFAT, F1E AT T8 @ TFAr 1 gufag
gearer 7 fe s yfw &1 fagwo ),
- gifesra g @ enforst § &
TaANT Y AT § WA €7 gh, F1@-
F1T ATHT N1 $T T fof o1t gk &F
% wdt wifgy, s@d ga aw & a1
faw w19, & F127 & fou awwT & agi
¥ wEita g w17 | 99 qF =ww 5-5, 7-7
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aiEt & for axw wT @A, Y w9
# &, 7t IAMGH a9 aF ©1d gifeew arar
FIAFIT FIT TET FI qFA, 75 F3] ST
gl g1 9Far §, SeareA wasa fodwm
g & sred frdza s wga g e
o difer & qro-ar g FwE F
for m=ita @gva & AN WD quay
FY TEYT T FT |

Afqw 919 T FTH TH FQIE | o1
qaT St agr 997 W@ Jw raem § F G
WEIRT FEEEIT AIZA § FAT AT §
A9 3 H TF IIAET qEGA 2 | OF B
&1 @ geer gf MR A qggT qred
o ¥ TEAIET 3 faav 1 waF ggt oF dwW-
fa® aireq gear 73 X A quAw 43
g, 98 Fg fF wear § ng, ;i gy,
qENA gRNt | Ag WIw gqT 8, ag Afa-
Far A P § 7 w9 gedtwr 1w
AT gEAF g T MgT § A Y
'62 # fag @y gurd ¥nw g WK
ofeq st ¥ wreqr fagar, g3 TEAIST 9
IFT FOOT HAT F gxrT feAar faar A
I g AT F GIAA W FETA FT &0
R, 39 g feaaid wdiareq &, a9
Hax 7P gz 711 NSy & W Afawar s
* wegT g, A AL AT ARY Y,
€95 EANET AGH AT ATA N, AV EETHI-
argq ¥ e femag 1o I@wg
FX & o) 419 U FQTE |

MR. DEPUTY CHAIRMAN: Mr.
Panda.

SHRI K. C. PANDA (Orissa): Mr.
Deputy Chairman, Sir, it appears as if self-
sufficiency in food and green revolution is
working as per reports by the Government
from time to time. If we see the index, as
per the reports supplied by Government
of Cerelas, we find that in 1959 the averag
was 198 and by the end of March thi
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year 1t 1s 209  The figures in  respect of
rice rose from 194 to 204 and in respect of
wheat we have achieved 218 from 209 So,
I would request the House to constder how
far we have progressed towards self-suffi-
ciency Anyway we are glad that we have
stopped importing foodgrains  For the last
25 years we were simply 1mporting food-
grains and Pakistan was importing arms

The result was known to the entire country
recently, I need not repeat it  We are also
proud that we have produced scientists
agricultural field, in agricultural engineering
and n different subjects pertaining to agri-
culture. They are very talented research
scientists but, as 1t appears, they are all
fighting for existence. Their activities are
lIimited 1n the research centres only What
about the real backbone of agriculture
rural areas 7 We have not been able to
distribute them 1 rural areas On 28th
December, 1968, at the time of Bihar Ap-
propriation Demands, I had given certan
suggestions about the Jocation of agricul-
tural colleges in our country, I believe not
a single agricultural college 18 situated 1n
rural area It remains 1n the sophisticated
areas, So much so, sometimes the students
go on strike for shower bath and staimnless
steel utensils in their hostels We have to
go to the rural areas and establish some
colleges were these scient.ists will go and
work for research They could educate
the students, educate the farmer’s sons who
would go and ull their fathers’ lands We
must have some provision 1n the constitu-
tion or some rules somewhere for 1mple-
menting such works <o that the agriculturists
and agricultural graduates will go to villages
and work there in their fathers’ lands and
develop their own land as well as they will
work as advisers to their poor village
farmers. They can be teachers in schools.

We have got the research work and
education at the higher stage. We have
failed up till now to mplement anything
substantially at the secondary level and we
have totally forgotten the basic education
which came out of the mind of the father
of the pation 1t 1s because the bureau-
cratic machinary has totally 1gnored that
type of education for our new generation,
The result 1s that there 1s frustration 1n the
minds of highly educated agricultural scien-
tists specially ard they have been fighting
among themselves for existence I believe
85 bas already been told by soms of my
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colleagues, that there may be frustration
again after these educated agriculturists go
to their villages when they will find that
therr fathers’ lands or their relatives’ lands
have been distributed among others So we
will have to take certamn decisions 1if we
want to introduce mechanised farming, We
will have to take a separate decision with
regard to the lands which come under cul-
tivation, and different decisions for other

lands The farmers get very little or no
facilities for soil testing, My
S PM. suggestion 1s that there should

be soil testing laboratory n each
block headquarters so that the farmers can
get mstructions from the  specialists very
easitly. I have already mentioned about
ceillings, There are some places m the
country where deforestation 1s gomng on
rapidly and the farmers are being nstructed
by the Government machinery for growing
forests n their highlands and wastelands
land I believe the authorities will take care
to exclude the forests in the agricultural
lands from the ceiling.

Another sugestion 1s about the fishing
tanks. I am glad that West Bengal Govern-
ment has taken such a decision and n
Orissa also I believe, which 1s also a fish-
cating State, the tanks will be outside the
limit of ceiling

the activities of the
It has become
of the real

I now come to
Food Corporation of India
such a panic in the minds
farmers

SHRI A. G KULKARNI (Maha-
rashtra) : It gives food to the traders.

SHRI K. C. PANDA: [ ivite my
friend to a news item that appeared mn ‘The
Times of India’ of day before yesterday
about quality control Out of 100 bags
only 20 bags are selected and the rest are
allowed to be sold at throw-away prices,
Mr Kulkarni should note this  The quality
Control Inspectors are multi-milhionaires.

SHRI A. G KULKARNIL Who is not
ip this country ?
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SHRI K C, PANDA : I know you have
to support them,

SHRI A G. KULKARNI:
cross section.

It is the

SHRI NAWAL KISHORE- Mr. Krl-

karn gets annoyed unnecessarily.

SHRI K C PANDA' Ihave no criti-
cism, ‘Safr’’ rice 1s being sold in the
Eastern Zone border as fine rice and if you
cross the river and go to Madhya Pradesh,
which 1s the Western Zone, 1t s superfine
You accept the challenge and come along
with me and I will show you Itis just on
the border. Storage godowns are not
there. That 1s why they do not take charge
of the food grains from the cultivators As
soon as ramn comes there 1s no road to take
it to the storage godowns The cultivaters
suffer and they have to sell it at throw-away
prices. Paddy seeds supplied Orisss farmers
from Bezwada are mixed seeds whersas Tal-
chung seelds which are procured from the
farmers of Orissa are paid for at very low
rates.

Then comes the problem eof fertilisers
In agriculture, fertiliser plays a very impor-
tant role. As you know Orissa 18 a rice-
producing State and we have been fighting
with the Government and requesting for
having a naphthabased fertiliser umit in
Paradeep At last the Csatce agreed to
have a naphtha based fertiliser untt 1n Para-
deep. At last the Centre agreed to have a
naphtha-based fertiliser unmit m Paradeep
but for four years mno action has been
taken and Orissa 1s paying crores of rupees
for importing fertiliser at a very high cost
which becomes tolerable for the farmers.

Then comes jute which < one of the
mmportant crops of Orissa  In spite of the
assurance of having a jute miil in Orissa so
that the cultivators will get betier price for
their jute, no action has been taken and wo
have to send the jute, the entire productio
of it, to West Bengal for being manufactu-
red, In this not the cultivators lose m the
price but there are also certain shortcom-
ings m the Government Departments in

certain sections,
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SHRI SHYAM LAL YADAV : What
about sugarcane price that 1s not being paid
m Orissa ?

SHRI K C PANDA ; I am coming to
it; one by one I will take up.

SHRI SHYAM LAL YADAV ; Eughty
per ceat is not being patd.

SHRI K C PANDA It 1s obvious
now that the price of sugar 1s going up and
up I behieve every citizen of India will
have to coastder himsalf that he 15 suffering
from diabetes and he should keep off from

sugar. Of courss th:ce 1s the doctor’s
advicz that after th: age of 50 one mast
reducz ths intake of sazar by SO per caat.

Everybody here will fea! that he has attamned

ths ags of 50 and give uy sugic to that ex-
tent,

MR. DEPUTY CHAIRMAN : You

must coaclude,

I have got
I am only

SHRI K C PANDA
som: more 1mportant points;
giving suggestions,

No>¥ let ms com: to the scheme for
small farmers Such schzmss are being
thrust on the peoole and ths States, The

schemes are prepared here but conditions
vary from dlsteict to district  In soms places
persons having twy to five acres may be
calfel small farmars but 1 forest areas
though one has 10 acres still he 1s unable to
tidl his lanl wvith his own ttiative and 1
think Gavscamsent should zive soms consi-
deration to such cases and recognise them
as small farmers,

One thing more [ waant to tell 1 this
connection In respect of loans from co-
oparative societies th: farmars have to pay
maich higher interest My suggestion 13
thsse loans should be distributed through
the revenue authoritizs whd are watching
the activities and progress of the cultivators
The loans should be advanced through them
and the Reserve Bank shouid be moved to
give their assent to this beng distributed
through the revenue authorities just ar
taccavi loans, Taccavi loans are smaller
amounts and there too I suggest the hmy
may be raised in regard to the schemes for
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small farmers (Time-bell rings) I am the
only man from my party and I may be
given some more time.

MR DEPUTY CHAIRMAN Each

has to taks a limited time only,

it gy QeTe Hawms wifew (wgr-
TZ) : wYY agr %1 39 feear @A,
AqEH FIT F AT A G

Y Suawmale : feear @ a1 ¥ g7
FATAT, HHY @1 TAT FY A TG

SHRI K C PANDA : Of course Mr
Dharia 1s not here. He has commuitted 1n
this House that plans will be made so far
as agriculture 1s concerned at the district
level But I should say : Why district level ?
we have taken Panchayat as a umt, and I
believe we are more than 750 Members of
Parhhament, and when we are propagating
soclalism and they have got a majority, and
we also include ourselves for development
of the country, let us take up one Pancha-
yat each, along with the Members of the
Legislatures also, as a pilot project. Let us
dcvelop 1t. Let us make 1t self-sufficient
and let us see that there will be no beggar
in that particular Panchayat. Let us then
move to another Panchayat, so that we can
develop one Panchayat up to the mark and
move to another Panchayat for its develop-
ment, That way, I think 1n a much shorter
time we can cradicate poverty.

With all these things I thank you very
much for allowing me to speak.

MR DEPUTY CHAIRMAN * Now
Mr. Shinde will intervene 1in the debate,

SHRI ANNASAHEB SHINDE : Thank
you, Mr, Deputy Chairman Sir, a number
of hon Members have participated 1n this
debate and, as is usual, quite a number of
useful suggestions have been made,

Some of the points which require clari-
fication, I would come to these points later
on. I shall try to cover those points a little
later. But, Sir, I must say that I really
take serious objections to some remarks, for
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instance to Shri Shahi's He spoke and
went away. He said that the Minister, Shri
Fakhruddin Ali Ahmed, must resign for the
reason that a scientist has committed
suicide, Then, the same thing was repeated
i a different strain by Shri Sakhalecha,
who 15 also not here now. Of course I am
not going 1nto the merits and demerits of
the case because enquiries will have to bs
made, and the Minster, Shri Fakhruddin
Ali Ahmed, himself has mentioned this
morning that 1t 1s a very unhappy and un-
fortunate event. Suppose, tf there 1s some-
thing wrong and the hon Members have
given some suggestions, they will have to be
considered.

SHRI SHYAM LAL YADAV : Minss-
ters do resign  When will they recgn if
not, now, and for the reason of suicide com-
mitted by a scientist ?

SHRI ANNASAHEB SHINDE * Now,
Sir, so far as my Mumstry’s performance
under the leadership of Shri Fakhruddin
Al Ahmed 15 concerned, 1s there anything
to be ashamed of ? May I appeal to the
good sense of the hon Members who are
very illustrious and knowledgeable ? In
fact, what bhas happened during the last one
or two years In this country as far as my
Ministry 1s concerned ? I think all of us
should be proud of this very fact that our
agricultural production, particularly food
production has started coming up. When
we gave a pledge to this country a few years
back that we shall be stopping imports of
foodgrains, there were many amongst us
also—I do not want to blame anybody
because that was the prevailing feeling n the
country , I am not referring to anybody—
who were harbouring the feeling that the
country can never attain self-sufficiency,
That was a genuine feeling prevailing in the
country and outside, What has happened ?

CUECERIDICEIECRETIE 1l &

SHRI ANNASAHEB SHINDE :
Because thers was a genuine feeling, I am
referring to that feeling, But what has
happened to 1t? Not only we have
redeemed our pledge that we shall stop the
mmports ; we have also become self-suffi-
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cient, and I would repeat that we are on
the threshold of export markets today. Now
this has happensd under the leadership of
Shri Fakhruddin Ali Ahmed. Why should
we look only at the negative sides or the
weaknesses ? We are a vast country. We
have many problems. We are a vast society.
There may be many failures, many weak-
nesses. Suppose there are the weaknesses,
I have the courage to admit them and I am
prepared to admit them before my colle-
agues, There is nothing wrong in that. But
let us have a balanced view of things ; let
us look at things in a balanced way.

Then, Sir, remarks were made by Dr.
Mathew Kurian—he is not here. I do not
know what wrong has happened to him and
his party. Now, Sir, he sees everything
wrong with Shrimati Indira Gandhi and her
Government and her party. He said that
all ideas of Indian agriculture were imported
from U.S.A. He mentioned the Massa-
chusetts University where, he said, he whole
plot was hatched.

I think this is condemning our people,
condemning our scientists. condemning our
farmers, condemning our extension officers
and even our State Governments who have
been equal partners in this great enterprise.
In fact, agriculture or any branch of deve-
lopment benefits from an  international
experience, the way humanity is progress-
ing, because of communication channels.
Because of the two-way traffic in various
fields of science and technology, naturally
we take advantage of whatever is good.
Whether it is from this particular bloc or
that particular bloc, we have no likes and
dislikes as far as scientific development is
concerned. [ think there is some prejudice.
They always look with prejudice. I have no
quarrel with individual Member, but why
should they try to give ideas to the country
as if our people, our scientists, our politi-
cians, our social extension workers, our
farmers have no originality, as if they do
not understand the problems, as if only
foreigners who come here for a few days
to understand the problems of Indian agri-
culture ? I must say that T have been
associated with the development of Indian
agriculture for the last decade. I am proud
to say and I am sharing it with you because
as I said, your goodwill has helped us to
develop this strategy. I would like to make
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a submission that thyugh international ex-
perience was used in Indian agriculture,
they were maialy based on Indian expertise,
Indian experience and Indian understanding
of Indian problems. Why should we look
at the problems in a wicked way, ina
crooked way ?

Then, Sir, Mr. Sakhalecha also said
that the Ministers should resign because
everything is wrong with the ICAR. Asl
said earlier, in regard to the functioning of
the ICAR suppose some improvement is
required, some radical reorganisation is
required, we shall not hesitate. My Ministry
has open ideas. In regard to all these
matters we accept criticism, constructive
criticism, but as far as ICAR is concerned,
should we not be proud of the fact that all
this development in Indian agriculture has
come about because of the contribution
made by the scientific community ? Do you
think that if the Ministry of Agriculture
had not properly encouraged scientists, re-
organised scientific activities, all these would
have come about ? Steps had been taken
by my Ministry over a number of years to
encourage scientists and to organise scienti-
fic activities in this country and particularly
in the field of agriculture we have combined
research, extension and education. Iqg the
past all these activities were being carried
out in isolation without having proper
correlation Now, we have made our
research problem oriented and we are proud
of the fact that many of our scientists are
coming up and making valuable contribu-
tions for the development of this couatry.
It is like nuclear energy. Some discovery
was made somewhere. Those countries
which have the ability to adopt it and use
it are going forward, A similar thing is
happening in the field of agriculture.
Because our scientific organisations parti-
cularly in the field of agriculture have baen
able to absorb international ideas and adopt
those ideas to our own use, production is
coming up. Take this particular year of
1971-72, What a difficult year it was. Just
today morning I was discussing with some
of my officers and economic experts.
Suspose this development in Indian agri-
culture had not come forward. A major
tragedy and very serious developments
would have taken place. Remember last
year the way we started. We forgst history
very quickly. Human memory is prover-

o
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bially said to be short. Last year when
the monsoon began what was the position ?
I come from an area where there was not
even a blade of grass up to August. There
was drought in Andhra. There was drought
in Mysose. The whole North was suffer-
ing from floods What terrific floods, My
colleague, Dr. K L. Rao, said that they
were unprecedented 1n a century. Take the
history of agriculture and the food economy
of this country. Any such happening in the
past would have created an unprecedented
calamity. We would have been required to
resort to large-scale imports. When the
Bangladesh crisis was developing, when we
had the conflict with Pakistan, the American
admimstration did not take a very friendly
attitude towards us. Do you know what
would bhave been the tragedy in this country
What happened 1n 1943 ? When the Bengal
famine developed the British administration
was really a powerful administration, but
disruption of supplies from Burma took
place and a great human tragedy occurred
in this country. Last year despite all thes
tragedy, the influx of ten miliion refugees
to this country and the terrific set back in
the food economy, particularly m the
Kharf production, nothing happened.

Do you think that this has all happened
without the Agricultural Ministry putting
1n apy cffort, without the leadership of the
Minister, all our officers and others. Why I
am menttoning this s, this 1s the occasion,
because we require your support. Unless
there 1s goodwill and support from you, we
will not be able to function effectively and
properly. Therefore, I am mentioning this,
not to crittcise. Therefore, a balanced
view of things should be taken, and not as
if something happens somewhsre and that
the Munister shoald resign.  You are very
seasoned politicians. I would plead with
you to have a proper appreciation of the
things that are coming up.

For imstance, when last year we saw
that agricultural production 1s having a set-
back, what a tremendous amount of effort
the Ministry put in. For instance, have
you heard in the past ? Sixiy thousand
tonnes of seed was carned to Bthar by
special trams. And | made a statement at
Patna, my senior colleague made a statement
0 Patna that we would see that this com-

[ RAJYA SABHA )

Ministry of Agriculture 256

mitment is carried out. Never before in
the history of Indian agriculture has such a
large scale movement of seed taken place.
When we made the statement in Patna that
we will carry out this movement according
to schedule, nobody was prepared to believe
us. Even the Press correspondents asked me
in Patna : How 1t 1s that you are making
such a statement, a thing which 18 not
possible ? May I say ? Except one special
train, every other train that was seat to
Bihar went according to schedule, and that
one foo went in a week, That was not
delayed much.

Take the way we took up wheat pro-
duction. On the front, n the Ferozpore
and other areas, because of this confronta-
tion, there was the fear that thousands of
acres would remamn fallow. We took up
the campaign of late sowing and all lands
were sown. Seed was supplied, mputs were
supplied, even tertiliser movement in special
trains was carried out. In good old days,
special trains used to be run when we had
yatras or fars, Now, we are having a large-
scale movement of special trawns for building
our agricultural production potential. Al}

this was done under the leadership of the
Ministry,

Look at the way rice production is
coming up 1 Punjab, Haryana and West
U P. There was a heavy set back in Andhra
Pradesh as far as rice production was con-
cerned  Punjab, Haryana and West U.P,
saved it, and they are giving this year 1 1/2
million tonnes of rice to the Central pool.
That has helped to improve the economy.
That 1s how we could claim, we could make
the pronouncement that we are not going to
1mport even rice from other countries, and
we do not want to import rice

Take the eastern region,
difficult area — West Bengal. You know
the social tensions there, 1 think I will not
be makmng any exaggerated statement if I
say that the entire social fabric of West
Bengal was 1n difficulty. You will be sur-
prised to know — West Bengal which was
producing hardly a few thousand tonnes of
wheat, this year the wheat production
there 15 going to be more than one million
tonnes, You can imagine the amount of

the most
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contribution to the economy of West Bengal,
the amount of employment potential that
would have been created 1n a poor State
like West Bengal and what a great contri-
bution this has made to the economy of
West Bengal.

Then, take the summer rice programme
which was taken up there Last year it was
four lakh acres, This year 1t 1s 8 lakh acres
— a millton tonne rice from the summer
crop. This 1s the new strategy that 1s
coming up, emerging as a result of all this
experience. And all this has been under the
leadership of my senmior colleague. Why
should we be ashamed of it ?

Therefore, I would plead with the hon
Members : While making some statements,
they should be a little sober. They should
have a little appreciation, a balanced view
and understanding of the things which are
happening (Interruptions) Yes, 1 am
coming to them. Thank you very much,
Mr. Misra.

Then, Sir, some criticism has been made of
the Food Corporation of India 1 know
there are many weaknesses, and I am pre-
pared to welcome any suggestions or criti
cisms from the hon’ble Members. Because
1t 1s a public sector organisation and has
been established with a view to serving the
interest of the producers and consumers,
if 1t 1s failing anywhere 1n 1ts duty 1t has to
be corrected The hon’ble Mr. Panda
mentioned some problems somewhere. May
I suggest to him to give some concrete facts
and we will 1mmedietely look nto those
facts ?

SHRI K. C PANDA"' Let them procure
directly from the cultivaior,

SHRI ANNASAHEB SHINDE-: I agree
That 1s our policy In fact, we have been

encouraging direct procurement from the
farmer. That 1s our policy.
One hon’ble Member, I think Shr

Nawal Kishoreji, asked how are we going
to procure 6 5 million tonnes and how are
we going to stere 1t, I would request
Nawal Kishorej not to bothcr. We will
take care of it,  We will also see that not a
single ba g 1s left unprotected and we will see
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that nothing goes waste for lack of storage.

It 1s true that the problem of storage 18
difficult

SHRI NAWAL KISHORE: What do
you mean by storage? Bags and bags are
lying 1n the open I only said that the
storage capacity 1s not 1 proportion to
production this year

SHRI ANNASAHEB SHINDE: I was
coming to that, I was just gong to men-
tion that every year we are spending nearly
Rs. 25 crores for constructing additional
storage. Since our country i1s surplus sto-
rage has assumed very great importance.
Unless we have adequate storage facilait
for additional bufferstock we shall not by
1 a position to maintain the food eccnomy
of the country  We appreciate the 1mpor-
tance of storage facilities,

As far as buffer stock 1s concerned, a
few years earlier 1t was decided that we
shall have buffer stock of 5 million tonnes
by the end of the Fourth Plan. We have
already a buffer of § mullion tonnes by
1572. In the good old days people use to
say that the Ministry works better paper
target while those targcts are never fulfilled.
Sir, so far as this Mimstry s concerned,
we have achieved targets well ahead of
schedule. For that should you not give
comphments to us ? (Jnterruption) 1 am
developing my argument  Then, recently
in consultation with the Planning Commis-
sion we have reviewed the whole approach
regarding buffes stock. We have thought
that even in the worst yéar we should be 1n
position to take care, So we have increased
the target from 5 to 7 million tonnes. This
will naturally require largescale storage
because during peak periods storage faciity
may be requued for 10-12 nullion tonnes.
Therefore, we are constructing
for that capacity. Last year
because of defence movements, and a num-
ber of other priorities sometimes steel was
not available, sometimes coal was not avai-
lable for brick kilns Can you imagine that
sometimes I myself or sore officers of my
Mmistry had to plead with the Rauway
Munistry to give coal for brick kilns ? These
are the practical difficulues.  But despite
that we are gomng ahead. Event hen this
year despite that there will be difficulty in
having pucca storage for 3 mullion toanes
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of food-grains 1n the coming season itself.
But, as I said, our young engineers and the
storage wing of the Food Corporation of
India 1s again making very good contribu-
tion. I think Nawal Kishoreji must have
seen our open storage which we call capped
storage. Open storage 18 a very misleading
word because many hon’ble Members think
as if grain is just thrown 1n the open. It 1s
not so. It s covered by polythene and 1s
very safe. Our experience 1s that this sto-
rage 18 much cheaper from the poimnt of
view of capital investment, The grains are
even safer than private godowns which are
not constructed according to certain standards
and norms. The grains 1s absolutely safe
without any risk to the public excheqner or
the gram uself. We have planned for 3
million tonnes of such storage. Therefore,
the national 1nterest 1S not jeopardised 1n
any way.

Saklechaji again referred to tractor
prices being increased just before elections.
He sees politics 1n everything,  Sometimes
when political parties get setback they try
to find fault with the ruling party. First of
all, he has addressed the question to the
wrong Ministry. According to law the trac-
tor prices are controlled by the Ministry of
Industrial Development. Therefore, why
should he ask Mr. Fakhruddin Al Ahmed
to resign, I do not know. The hon’ble Mem-
ber was expected to prepare himsels well. [
am not alergic to legitimate criticism.

SHRI S D. MISRA (Uttar Pradesh)
That 15 probably because Mr. Fakhruddin
Ali Ahmed was the Industrial Development
Minister then.

SHRI ANNASAHEB SHINDE
Shyamdharyi, when these prices were fixed,
fortunately or unfortunately, Mr. Fakhru-
ddin Al Ahmed was not there, he was with
us,

SHRI A. G. KULKARNI :
new Member to the House.
do ?

He 18 2a
What can we

SHR1 ANNASAHEB SHINDE : He s
an old calieague of mine. I am only ex-
plaming the facts. Hon, Members will
appreciate that if we look 1nto the figures of
indigenous production, we will find that
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from 19,000 tractors the production has
come dowa to 183 000 and thea to 15,000.
That means 1mports were incrcasing. indi-
genous production was falling while demand
was Increasing. There was something
basically wrong. The steel prices have gone
up. The raw material price have gone up.
I think the Industrial Development Ministry
has taken a very wise decision 1n the interest
of the country because when we 1mport
tractors from outside, we spend foreign
exchange and we gve work to the engineers
in other countries while our engineers are
unemployed. There was need to look nto
this aspect and I think the Industrial Deve-
fopment Minsstry has done the right thing
1n gving an ncrease to the tractor prices so
that indigenous tractor production could go
up. Our country is so vast and our require-
ments are so big that we cannot depend on
mports Unless we try to build up our
indigenous capacity, it will not be possible
to cater fully to the demand of tractors in
this country. I think Nawal Kishore)1 again
made a suggestion for small tractors. We
are attending to that problem,

Then Nawal Kishoreji made the point
that cotton production 18 not coming up.

SHRI MAHAVIR TYAGI : What the
suzgasted was that yoa m ght o-ginise trac-
ctor stations where people could get seryic-"
ing, repawrs, etc. done and tractors cam
also be had on rent,

SHRI ANNASAHEB SHINDE : That is true
Same other hon Members, including Tyagiji
have made this suggestton. I am glad the
House 1s appreciating this, In fact. my
Ministry has advised the State Governments
to organise an Agro-Industries Corporation
in each State. Fifty per cent of the capital
is being contributed by the Government of
India to the State Agro-Industries Corpora-
tions and our advice repeatedly to thess
Agro-Industries Corporations s that they
should see that they organise a large number
of service centres 1n the country. In this
country a large number of farmers because
of their poverty are unable to own even
bullocks. Recently the Reserve Bank carried
some rescarch study and went into this pro-
blem and they have found that only 25 per
cent of the total requirement of drought
power 1s availlable n the country., That
means 735 per cent of drought power eitheg
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in the form of bullocks or 1n the form of
tractors is not avaiable.

DR.Z A AHMAD : Has any tractor
station been started in any State ?

SHRI ANNASAHEB SHINDE : They
are coming vp. These tractor service centres
should be in a position to give tractors, . .

SHRI MAHAVIR TYAGI : On hyre.

SHRI ANNASAHEB SHINDE : . . .on
hire and for small farmers, even credit
should be made available. As soon as they
apply, tractors should be made available
This 1s the line which we have indicated.
These service centres will have to be orgndi-
sed not for tractors alone, but also for plant
protection and for giving a number of other
inputs because 1n this country our infra-
structure 1s really the weakest link. There-
fore; these things will have to be done so that
our agriculture improves. Some hon. Mem-
bers seem to harbour a fear as to what
would happen iIf the ceiling law 1s applied
and how we could use the tractors, I do
not share this fear. If we have service
centres, then these fears will be dispelled.

Then I was referring to cotton produc-
tion.

SHRI MAHAVIR TYAGI: The demand
for resignation may be deemed to have been
with drawn.

SHRI ANNASAHEB SHINDE : Thank
you. Nawal Kishorej: spoke about cotton
development. I have hmuted time; other-
wise 1 would have spoken more Very
interesting developments are coming 1n the
field of cotton and we should bs proud of
this. Many persons in the country do not
know that a new strain has been evolved by
our own scientists, In the case of wheat
there 13 some contribution by international
scientists. In the case of rice, the Interna-
tional Rice Research Institute has been
making a contribution. But 1n the case
of cotton, our own scientists 1 Gujarat have
evolved a new stramn, H-4. It 18 long staple
eotton and moreover the yields are so high
that people just refuse to believe it—as
high as 10 quintals and 15 quintais and
some farmers have made even 20 quntals.
The average may be a litle low, but the
potential s there, And 1t 1s spreading so
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fast. Mr. Kulkarni, who 1s very critical of
us sometimes, was speaking to me the day
before yesterday and he said, *‘When your
Ministry makes a statement about cotton, I
was not prepared to believe 1it. But when
I saw 1t. . .."” he admitted that really
very good development 1 national interest
15 commng up, I am glad he is connected
with cooperative spinning mills and he
kaows the subject. Cotton development 18
being attended to. Now about cost of
production data We have organised a large
number of unus  In fact, a big scheme has
been taken up because this i1s a perennial
controversy. Everytime we come up with
fixation of prices, the honou.able Members
ask us: Where 18 the cost data ? Where
18 the data for cost of cultivation i thig
country > Therefore, our Mimstry has
taken a decision to organise a very large
number of centres ; just as we have centres
for working out the cost of living index, we
have set up centres all over the country
and mostly they are working m close
cooperation with Agricultural Universities,
with the Economic Wings of Agricultural
Universities and we shall be getting data
now very regularly and this data will be
useful for formulation of our price policy
mn future, and that 13 bemg taken care
of.

&t drdAm @RaRat ofaw

FIWE F AS FEAR T T 7 A
agy |ar, 98E 9 W gAY wgRg F7
£907 g

SHRI ANNASAHEB SHINDE :

STogr oegma % | I know Mr. Panda.
rinath Patil comes from cotton area.
We are attending to it. Sir, I would not
like to prolong my speech. I will take
half an hour more 1If I have to cover all the
pomts. I am just finishing. 1 will take
some other opportunity to say all those
things. Only one point I want to mention.
I have my difficulty ; Dr. Mathew Kurian
1s not here ; he referred (o the law framed
by the Kerala Government, He thmnks
what was done by Mr, Nambudiripad is the
only revolutionary thing and whatever 18
done by us about land reforms is all bogus.
Now I have a book 1n my hand. I do not
want to criticise Mr, Nambudiripad or any-

’
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body else. They have enacted a law. Do
you know what there 1s in that law, 1n the
law enacted under th: CPM leadership ?
There is a clause that for love and affection
lands can be transferred. (Interruptions)
Thus 1s what 1s done under Mr. Nambudiri-
pad’s leadership.  (luterruptions) The point
1s that people are so unfair to us, they
think everybody e¢lse s wrong and they alone
are correct . . .

SHRI S. D MISRA : Has the Minister
any objection when the transfer 1s because
of love and affection ?

SHRI ANNASAHEB SHINDE : 1
have no objection for love. I do object to
the transfer of land for love,

MR. DEPUTY CHAIRMAN : He has
no objection for love and aifection. To
the transfer of land he has objection.

SHRI ANNASAHEB SHINDE : Sir, I
thank you very much for giving me an
opportunity to say a few words 1n regard to
the functioning of my mimistry. I thank all
the Members for giving a patient hear-
ng.

SHRI N. R. CHOUDHURY (Assam) :
Mr. Deputy Chairmaa, at the very outset
I shall be failing 1 my duty if I do not
appreciate our Government for the emphasis
they lay on the development of our agricul-
ture. In all our Plans stress was laid on
the development of agriculture and several
crores of rupees have been spent and
remarkable advances have been made 1n
foodgrains productton 1n the conntry,
Foodgrains production 1n the counlry i1s on
the threshold of self-sufficiency now, accor-
ding to the 1971 72 report of the Ministry
of Agriculture. We definitely agree that so
far as production of foodgrains 1s concerned,
production has increased  But agricultural
development does not mean increase 1n
production of toodgrains alone India is
a country where 80 per cent of the popula-
tion ma nly depends on agriculture. And
if we !want to develop our economy,
then agficultural development must be given
importance,
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But hitle effort has so far been made
for production of cash crops and also ntro-
duction of multi-crop system I do not
know what 15 the position 1n other parts of
the country. But 1 am well acquainted
with the rural economy of eastern region
and there I know Iittle efforts have been
made on the part of the Government to
mntroduce multl crop system or to cultivate
cash crops. If we study this report, the
picture, so far as production of commercial
crop 1s concerned, 1s not very bright, So
far as execution of our developmental plans
are concerned, the Government has taken
up certain piot projects and package
deal programmes for commercial crops and
multi-crops. But from a study of this
report of the Ministry of Agriculture, we
find that the Government has a defimte
bias for certain States of North India and
Central India and they have an apathy
towards the Eastern Indian States. If you
study this report, you will find that so many
projects have been sanctioned and approved
by the Central Government for production
or cultivation or commercial crops But
you will not find the names of States of the
Eastern India such as West Bengal, Tripurs,
Assam, Bihar, Manipur, Meghalaya and the
newly formed States of Mizoram and
Arapachal Pradesh. You will find the
nam®8 of some of them only in connection
with Jute production. But I do not know
what has been done for the development of
jute production in these areas But in the
cases of other commercial crop, you will
not find a single name of any one of these
areas. So, we find that the Central Govern-
ment have been apathetic towards the
development of agriculture in these States,
although production of foodgrains in these
areas 1s remarkable. Even then, our agri-
cultural economy cannot survive without
commercial crops. Then again, there 1s the
possibility of cultivation of cotton and
sugarcane 1n these States. In the case of
pulses, there are no plans at all to cultivate
them 1n any of these States in the Eastern
India. We not only take rice and fish,
but we take dal also. But our Central
Government forgets that we require these
things also  So, there 1s a feeling among
the people of Eastern India rhat the Central
Government is apathetic towards the deve-
lopment of this region because 1n the case
of industries also, other than West Bengal,
other areas are backward. Very hittle 13
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done for the developmsnt of industries in
these areas Like industry, agucalture 1s
also neglected by the GQovernment of India
tn these areas. That 1s ths ganeral feeling
of the people. Wnat I feel is that the
Ministry of Agriculture should give serious
thought to this matter and try to remove
these rigional mbalances that have been
created due to the wrong policy followed
by them for so long They should make
definite efforts for the removal of these
regional imbalances, Sir.

Then, Sir, the short-term and medium-
trem loans are advanced through the co-
operatives and 1n the report we find that
the magnitude of loans advanced has been
increasing year afier year, Yes, 1t 1s so, Sir.
But the loans that are being advanced to the
agriculturists do not reach the agriculturists 1n
time. Again, they also do not get the requisi-
te amount of loan which they require at the
appropriate time as a result of whicn they
have to manage then aftairs in tunes of need
by borrowing from,the money-lenders and after
repayment to the money-lenders they become
paupers Of course, they have to tide over
their difficulties also. Actually, they cannot
do anything with the amount of loan recel-
ved form the co-operatives They do not get
the requisite amount and they do not get 1t
at the appropriate ttme, and so default re-
paymeat and the loan has to be reaiised by
snatching away bullocks and even secdlings
from the farmers This 1s how the co opera-
tives or the co- operative banks are advan-
cing the cause of agriculture and the devel-
opments of rural economy. Therefore, Sir,
I feel that the policy of advancing loans
through the co-operatives should be changed
and a new system should be developed so
that the agriculturists get the regaisite amo-
unt of loan and also 1n time, in time of their
need and utilise 1t properly and repay the
same 1n tune. (Tune bell rings) .. Only two
minutes more and I will finish, Sir,

Sir, in our agriculture, four types of
people are engaged (1) The capitaiist, (2)
the land owners, people who own the land,
but do not actwally till 1t; (3) the share-
croppers, people who have no land, but who
are the actual tillers, tillers of others’ lands,
and (4) the agricultural labourers. Now, Sir,
the first iwo categories of people do not till
the Jand, but get the major share of the

produce aod she other two categories of pe-
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ople are the persons who actually tll the
land and they are the people who can deve-
lop our agriculture and they are the persons
who can mcrease our agcicultural produc-
tion But the pol cy adopted by our Govern-
ment can lhittle motivate these people
to just work for increasing production,
because if they work and if production
increases, a major share of the increised
production  will be taken away by the
copitalists and the land-owning class and
they will be left with lutle and so, Sir, they
are not at all interested in increasing the
production Therefore, Sir, the mamn problem
of our agriculture 1s how to motivate these
share-croppers and the agricultural labourers
for wotking for increased pioduction in the
agricultural sector This will be possible
only when the steps proposed by the Cen-
tral Government now are taken., They are
trying to introduce land cetling, maximum
crnting on land and this has to be enforced
in all the States Sir, some of the State Gov-
erments may not be very much co-operative
with the Central Government 1n the matter
of enforcement of the ceilling laws and also,
Sir, some of the States may not be 1ntere-
sted in amending the existing laws for redu-
cing the ceiling The Central Goveinment,
therefore, should devise means or find out
a way for enfoicing these ceiling laws, even
if a hostile Government 1s there, unless this

1s done, the whole thing will not be effec-
tive. . . (Time bell rings) Just a minute, Sir,

Lastly, Sir in the Report, crash pro-
gramme has been referred to. It was a
very important programme It was annou-
ced on the basis of the policy of our Prime
Minister, of pgaribi hatao, for creation of
employment for the village people But,
Sir, though the Report says under the Crash
Programme for Rural Employment that
about 875 lakh man-days of employment
are expecled to be created during the full
year through the implementation of schemes
of land development, reclamation, drainage,
mimor 1rrigation, soil conservation, affore-
station, road building, e‘c.—it 1s really a ver
nice plan—but 1t 18 only on paper. In the
practical field—1I have eome from the field
— I know what ts happening  Our people

who are 1n charge of executing this garibi
hatao programme. Block Development
l Officers and Panchayats, seldorn realise the
spirit 1 which this programme has been
taken up by the Governmen* and actually
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they utilize this money for their selfish ends
and just to provide employment to therr
own men and to do local village politics
The amount sanctioned for the purpose has
been misused 1n bogus unproductive projects
This programme 1s a total failure Very few
persons get employment 1n the true sense of
the term under thus programme. So I will
request the Minister to make an enquiry
about the execution of this crash programme
and decide on the course of action so that
in future some good programmes are not
spoiled by our people who are actually
executing things 1n the fields.

MR DEPUTY CHAIRMAN: Dr.
Ramiah,

SHRI MAHAVIR TYAGI.
have we to sit ? It 1s about six

How long

MR DEPUTY CHAIRMAN * There
are three speakers more.

DR K RAMIAH (Nommated) : Sir,
Y am no 1 pohitician Al my' Iife T have
been an active worker 1n the proverbial
sense, and tryimng to make two blades of
grass grow where one grew before I can
only say things as I see them and not take
the black side of things

Mr Shinde has already referred to some
of the points which I wanted to deal with
But still I do appreciate that some tangible
results have come out of ihe work of the
Mustey during the last two or three years

There are some i the country even
today who say that our increased production
18 the result of two or three of good agri-
cultural seasons But the actual results
which we are enjoying at present have come
out of the programmes of research and deve-
lopment that were planned and started about
six or seven years ago  The actual increase
m food production from 95 million tonnes
to 108 million tonnes during the last three
years and of 96 milllon topnes from 83
mullion tonnes of cereals alone 1s no mean
achievement The evolution of the high
yielding varicties was the result of All-India
crop coordinated breeding schemes, in the
mitiation of whch [ had a small share
myself
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That was done about 7 or 8 years ago.
We have so far evolved a large number of
new varieties and understood the agronomy
requirements and the technique of growing
them and we have also found out how the
pests and diseases which attack these plants
can be met I was really sorry when some
Member said that we are just doing what
the Americans are teling us I think though
mitially we did import some material from
outside, so far as rice 1s concerned, there are
present nearly 17 new varieties released by
the All India Coordination Scheme Oaly
three out of this 16, are the ones mported
from the International Rice Reseach Institute,
and to say that we are just copying what
some-body shows us to do i1s an insult to the
Indian Scientific talent available n the
country  Of course the tremendous increase
that has occurred in the production of wheat
which has almost doubled 1n the course of
4 or 5 years 1s not to be seen to the same
spectacular extent in the case of rice The
reasons are obvious Rice mn India 18
mainly 2 monsoon crop where as wheat 15 a
rabt crop, grown 1n a co ol season and com-
paratively free from insects and diseases
whereas 1n the monsoon season the improved
varieties of rice suffer badly most by the
incidence of diseases and pests, In rice the
same variety grown In Summer 1s comparae-
tively free from pests and gives a higher
yield. We now have some improved varie-
ties which have given 5 or 6 tonnes of paddy
per hectare.

We all know about the Plan type, that
has been responsible for higher production.
This type was 1dentified accidentally by a
Chinese breeder in Taiwan and 1t was im-
ported to India through the International
Rice Research Institute 1n the Philippines,
It has been found as a result of the work
m the last 4 or 5 years that so long as we
use the imported material as the parentn
hybridization, we cannot get rid of the
susceptibility of the progeny to two im-
portant diseases, the bacterial leaf blight and
the Tungro virus Fortunately expensive
survey made in India nself particularly n
the North East region which has never been
surveyed before, has given us some breeding
material which are as good as the imported
material, and I am sure the breeders 1n the
All India scheme will be able to releass
some new varieties which in addition to the
yield will also carry the resistance to the
diseases Another important thing so far
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as rice is concerned was that the new
varieties or'ginally bred 1n this country or
introduced were not acceptable to the con-
sumer. The gramn was some what large and
coarse. Now out of the 16 new varleties,
nearly 10 have fine gramn and very much
acceptable to the trade and also to the
housewife. Incidentally some effort 1s also
being made, I find from the report to im-
prove the protein centent and the cooking

quality 1n the new rice varieties

6P. M. In addition to the evolution

of these varieties I find from
the Report  considerable  knowledge
has been accumulated as to what
varieties should be grown m particular
regions, the particular seasons they are

suitable for, how much of the fertiliser that
should be used, and at what stage, and so
on, That all this new knowledge has come
out of the coordinated schemes, 1s notewor-
they.

There 15 the criticism that the so called
green revolution has only benefited farmers of
large and medium size holdings and has not
reached the small farmes, I think the Mini-
stry 1s fully alive to it and hence the initia-
tion of a large number of new schemes,
crash programmes for marginal farmers and

{ labourers, schemes for small farmers, dry
farming schemes etc. Thess schemes started

[ last year, had not made much headway,
but recently they appear to have made good
progress 1n some States and could be
extended to more areas.

One thing that has to be remembered
kis that these programmes are expected not
konly to benefit the small farmers but, also
fto meet the problem of rural unemploy

ment,

-

A lot of discussion has already taken
place about land reforms and I do not wish
to deal with 1t but I find there 1s one im-
portant land reform to which attention has
not been paid. I am referring to consolida-
tion of holdings. It 1s only 1n some States
like Punjab and Maharashtra.,.

SHRI SHYAM LAL YADAV : Uttar.
Pradesh also,

DR. K. RAMIAH : .. and parts of
g Uttar Pradesh the problem has been tackled.
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So far as I know in the southern and
castern States consolidation of agricultural
holdings has received no attention Not
only the holding 1s small but often even this
area1s cut up nto several bits with the
result that the efficiency of cultivatiod 18
very much reduced.

(Time-bell rings).

Just one or two more points. I think
some years ago there was this complaint that
the results of research are not reaching the
farmers quickly The country knows that
the community development programme was
started on a very large scale throughout the
country, but experience has shown that so
far as agriculture 18 concerned, the results
have not been as tangible as were expected.
Particularly when research 1s getting intensi-
fied and new technology is developing fast
we need a more trained worker who would
be able to teach the farmer what he should
do under particular conditions about the
varieties of crops about the application of
fertilizer about the control of diseases and
pests etc In fact 1t 1s being considered that the
village level worker 1s not sufficiently equip-
ped to do this job and he should ultimately
be replaced by a graduate But whether the
country can affard this change remains to
be seen. Often the question of price of agri-
cultural produce comes up for discussion. It
1s ture that a successfull farmer has to get
a remunerative price for what he produces.
There has been the Agricultural Prices Com-
mission and r cently there was a suggestion
that the procurement price of wheat should
be reduced. Unfortunately, 1t did not meet
with the approval of the farmers But there
should be some price incentive for the farmer
to be able to grow new crops or to go
for a large amount of inputs and to increase
his production  We should at the same
time see that the price agreed to does suit
the consumer So, price guarantee 1s abso-
lutely necessary Let me give an example,
Three years ago there was a complaint that
the sugarcane growers were not getting a
proper price for the cane, and Rs. 10/- per
quintal was recommended. At that time
sugar was selling at about Rs, 2 10 per kilo.
in the open market and at about Rs. 1.50
per kilo. 1n the controlled market. What
has becn happening now ? The price of cane
has heen reduced, to Rs., 8 50 per quintal,
while the con rolled price of sugar 1s Rs. 2/-
and the open morket price 15 about Rs, 3,50
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Thus the farmer is getting less for his cane
and the consumer pays more for the sugar.
It ts such anomalies that create some dis-
belief in the actions and policies of the
Government. I do hope that these points
will receive the attention they deserve,

Thank you, Sir.

% ZqIH AR QAT . AWAE S9-
garafa o, s St 9gF W g gw
fagafaa & fo? @wgg A &3 9@l N
qIE U fwar sad &% & T Ad
awdr, 73 w8 € SwrAa ¥ afg gd
£ o< gasr o7, ¥ig @ o gw
afz gd &, g # g, foa a@ #
aF g g frar sasl g g
Fqq a7 q4T F TUE GIEI & 41T
w1ad g fearmr Figar g

qg@r, AT Feared A A fqe
F UCEAF FT GI@ § | AR T
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e & oY 5 gz 1 W 9T @ F w@r
srar |rfgd =i 92 # @7 F fAk 0w
gudd geox faaifed @ar afgh ) o
qIE GFX T H1S eq agr ffaar ) &
aavAT § {7 gaF wear aifed faady f
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faqar ifgd sgar a 2, av feam g2
FT IETEGT FL & AGAT FIA AT AHAT §
HIT 3TY T7 FT AABT AT AgY 297 |
FEad T W argey N ag g & &
St geg g 9z A qow ¥ fasli v aga
FEET 1 ST gAR g fend g say
30 faarax 1971 %1 16 85 &= wvar

NS 9T aIF1A1 91 1 IGY g9y wfysw

gfaard wwT 3@ strr v 80°63 wiqag
Sgrar ¥ § ;T 12.46 wfaga arfaag
¥ AT FEEF q18 SO 937 A, AT I

g @ 10 4 wfamg §, saatasmar framl

FT 430 EAT & WX I I F fad
GIHIT FIT IEFT FIF TG1 IS14T |
7t feafasr & afiqw @9 s g &
FZAT AEIAT ...

Fia dama & wsa At (o [T
fag) : @ga qudAt ag g

st sarF A M3 : fggege 1971
F GIT T FE GIE

sto @iT Teg: SuF g 957 3O
CEU

&t 319 AT AEF ¢ S fHTT maE
frag A g adr ¥ T@rg!
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T AFIT | o7 aras 7 swa Afg3ma
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T "radl § fgard ad fasd @ ok
AT gE@U FHT  FIAFIL AT *qr g av
ggsy Afea o wrar & fw faard agy
R awdt 21 TWE § gt a7 QA
2, 3a% wigs guwew § & fradr waw
g% | 9 ¥ THIT F—TWEEYT 149 =-
fez, et 147 awdrz, Fyeaer 118
q@z, sraax 137 aw@se, gfaage
137 3@z, Qug 148 aw&re, glagmr
153 ad@=, wawgr 127 q@w,
wfrver 132 @z, a8 144 9@,
afegrar 130 geise 1 fadt famr & 200
gfsqra s 98 g 9t & AT | 7 A
®FT Af Far | fAarar gg waAr Q-
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wgdl ), fawrd &, ¥R g yfwad
fAFSlt T FITT F ATZT T/ FAST
gR Q@ S S s iy §
T FEIT IS @7 W {5 gmu [
feqrewz &1 afaxrd s@FT &HAT FIAT,
SRAT @19 2107 | gafag & qawar g,
], FIC AT ATIR W F— G-I
fg=1§ @1 woq FT—Iad  FragrEdr A
g.asdr &1 ot aqFr fasd SwE #
gt wowt & @y fear mar, @@ #%
gaTRw ¥, f& v ufw #t fF=
oY w1 @9 g1, o fred Foage
fautfca g€ & SUSFT a9 WA FT TqY
@D § gamar o fafkag wefear, oF
fafesa ara, fram #1 argw g, Tt
W A Gt e AR 9T fEEd
F ey Trfzy | ST MRT H AwAF
faarfad § v @ At F dF0 FE ST gl
T FHT F FIAT AAC & AT 3T AL
& asar § 1 fafsg wha fagifg F@
F#d ug Y war o a%ar g 5w fow
atT #7 fawrg A € 3, FA gwAl
faars & gl §1 ag wed A g fw
o s gua Yfw § ag fafqq g a
¥ w=or yfw § ofk@a § sg 1 gafag
IR ATYIT FT AGHT FgaT Fifgy A<
ux fafeaq & & #rax w@Ar Ffgy, g
s, ¥ A, g ¥ dag § U
grar @ 38 faard & g 1 ;N
AT § Oy AvER fraAt | wrgfaer
it ST & §AWAT §, I8 F1T Y aga
featl Y 9z QY 1 WO ggd Ao
fagifg s & fag war g 5 gfa &
gfead sgura o1 faizor, gad qrd) &
gyerfsy, SAMEHRAT, AT FTHLw, IWME
qﬁ et wEEl Az & oA 9T fwar
e | g @d ), A fawifer § sd
gaifew e € fe qft & @
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faaifca s &1 Wi ag wE,
av% a1 fafsa g § @k qad aww
sta & o gFifed §, o fawar &, 9y,
g% #{%ag §, 9EFT AU AT )
WA ¥ WEA ST & g qmry §
Jay fFEral aX S WA N g,
e § T fagsad e g g

ufraw a@ & ag wg1 =gar § fw
@ 9MT F w197 7 fQwafes ads
§ o forar sdar | Argag, § gEwdr,
g fr ag a7 43 gmfed gt | ow Ak
gfama g feat o fama gar +84 4,
aifardie w1 ag AfyFz wra & § 4
sit arfyF 1z oF gwa Weg ¥ fra® agg
frar ar fody safaq ¥ 1§ FEaTEy 9
¢ 3 wfyse o a7 § At add
¥ FIT A FISIT S | 3T G ) AL
agl g1 gFat g f foal @5t 7 1€ qum
2 faur At ag ®197 § AN | |WIAG
a @ S gm faam awrd &, oifvaniz
AR FE L T wa fawdw @ ¥
HF 1L A AG) 2 g5 & {5 fray a4t
THE qa9 2 faar MA@ WA ™
Tgr | QAT FAGT H §9F 37 g |

oF yfqgn s § 3g fAga &@rn
Trgar § I il 39T 93 § HEg quwA
F1 qeg fagixo @ F graey 4 fasq 49
gor & sEd wdT @ifam & fag wwe
aeg w1 75 sfaga fear smr A1 a9
F T F1 45T @ qlEd wr 80
@ § | TEE1 qaeT ag gar fr 109,
A AT /I ATT FY SAA B AT )
R F 99 FHT G @1 Ig* fag 75
sfga a7 1 & awhar g ag R ¥,
q1T qATT N1

afeqn a1a & ag Fgar =rgar § v

"
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T TR Y w7 qON ¥ g@E F 9F
qrg F1§ JHIT A qE Ag S
fagar agat § sedl A ¥ W@y gy
my qgad f& fogdr g faq @i 3
@ifeer g o agh 9T feqdr afia fad
QaEife @ T FIR ATF 9
q: fTers 1T 1w w1q (e Srfaw wr
L AHT FLST FIW FT @ FL QR
W AW H WA IFTI Fv AT
i -G B DU G i C )
W faed @it § 9l oA & @d
3 & W & g g A )
#AT AT F AT F IFIO T FATF AT
r Fgi 9T SANTET I, FIL@H 909,
FrRaE qgid fagd AT A F EFT
gAR el # T qE | [AL AW FH JE,
¥ @ *@ & 79 § W X qAS g
aq\h; ST 1 F17 a0 qav AT AT_
F oW WA T9 g ¥ IdT FfEd
FI. F [T #7T JAF[ § 98 UF  TwAfIF
T AW I 1A F I9A-gaA
¥AI $C AT F) STRT GES N A1l

gl g

OF sfqw @ A9 AT § W fF
gfrar & w40 ot guraar frart & afd
?[il T § | 3rsfezgw aaT M g
AT ¥ W | GASIETE AT GFAT § AT
WA A 3 1 fearAl & ST s
Ry fr ool wegfres i€ F 3T TR
T &N FAfged wIA A FN FOA
F] fq=1T @R F71 59T T dR W
I ST FI &I F&F AIAUAE qUF
&, w for fedlt AR F ag w0
FAAT FET & Al WY F TAH  FEIAT
fagr et agi § | w9 & W A
WERARE B ATAT HIT GHIQ A FY
fed) azg ®1 Siaiga g fasrar afgd
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MR. DEPUTY CHAIRMAN : Sardir
Amjad Al

SARDAR AMJAD ALI (West Bengal) :
Sir, T have forgone for my friend, Mr.
Choudhury. So, let the hon. Ministep
reply. ‘ .

THE MINISTER OF AGRICULTURE
(SHRI FAKHRUDDIN ALI AHMED):
Mr. Deputy Chairman, Sir, I am indeed
grateful to the hon, Members who have
made observations and suggestions on the
discussion of the Annual Report of my
Ministry. Sir, as you know, agriculture is
one of the largest sectors of our economy
and therefore any change the socio-econo-
mic structure of agriculture is likely to have.
an effect on our national life, Therefore, L
share the concern of the hon. Members in,
discussing the subject and in giving their
valuable suggestions, I am also grateful
to the hon. Members who have tendered
me advice for submitting my resignation.

SHRI ANNASAHEB SHINDE: Un-
solicited advice.

SHRI FAKHRUDDIN ALI AHMED :
The only thing that I can tell them is, it ig
the privilege of the hon. Members to make
any observation and they can take
advantage of that privilege and T will b,
the last person to deny them the pleasure
they derive by making such an observation.
I am also grateful to my colleague, Shci
Shinde, for giving me the credit of all the
improvements which have been made in this
Ministry. The only thing I would like to
point out is that we should not do so. I do.
not want to take that credit. I want to:r
make it clear that if any improvement has:
been made in my Ministry, it 1s due to the.
effort put in by the farmer, the work put in.
by the scientist and the co-ordination.
brought about by the mam Minstry with
the I.C.A.R. It s the effect of all this co-
ordination and effort that some imporoven.,
ment has been made. It is not a question,
of only one person taking credit whils,
depriving those who really deserve such ajy
credit.

Since, the time at my disposal 1s*verg,,
short, I would briefly touch upon one.op,
two important matters which have been dise
cussed during the course of this discussion,,
So far as the question of land reform is cop,
cerned unnecessarily a controversy was
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raised as a result of which 1mplementation
of land reform 1s being delayed But on
account of this controversy, because 1t came
to the forefront, we consider 1t necessary
that all the points regarding which doubts
exist should be clarfied so that we may be
able to implement land reforms as soon as
possible. Therefore, the land Reforms
Commuttee, while considering the question
whether the land irrigated through
Government source should be at par
with the Iand irngated through private
source thought that it would be better that
while taking the decision the Chief Ministers
and the States are mvolved so that unifor-
mity may be brought about and the reform
may be implemented accordingly. That 1s
why the decision has been postponed till
the next meeting of the Chief Ministers to
be held very soon. 1 think it will be heid
at the time of the meeting of the National
Development Council towards the end of
the month,

Sir, at that time also some doubts were
raised with regard to one or two matters,
namely wt. rer 1t would be better and pro-
fitable to give the available surplus land to
those people who hold uneconomic holdings
or to the landless people That 1s also a
matter which has to be discussed. About
that a decision has to be taken

Another deciston that has to be taken 1s
what should be retrospective effect of this
ceiling law  These two or three matters
are to be discussed in the Chief Ministers®
meeting and a deciston will be taken there
I have no doubt whatsoever that whatever
decision will be taken there, 't will be follo-
wed up by all the States by bringing 1n
legislation in their States and by implement-
ng the provision of that legislation,

One hon’ble Member went to the extent
+0f doubting the sincerity of our Pume
Minsster so far as land reforms are concern-
ed. I would only like to emphasise that
there isno basis 1n that allegation, Our
Prime Minister 1s very serious about Jand
reform and she has taken all the action
necessary for the purpose of seeing to 1t
that not only the laws are enacted in every
State but also laws, after they have been
enacted, are implemented properly 1n all
the States as early as possible I would
hke to make it very clear there 1s no such
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thing as delaying the land reforms or not
bemg sincere to what we are committed to,
And we may take a few days or a month to
Implement them We will implement themy
as early as possible

t L

Another question which has been raised
18 about sugar I share the concern of the
hon’ble Members and I share their anxiety
also on that account.  But I would like to
pomt out that the policy had to be adopted
at least to provide relief to the domestic
consumer or to those sections of people who
were vulnerable Therefore, it was decided
to provide sugar at a lesser price to domes-
lic consumers by reserving 60 per cent of
the sugar for distribution through the levy
system, through fair-price shops If 1t had
not been possible to make that arrangement,
then the vulnerable section of our commu-
nity, the domestic consumers, would not
have got that much of sugar at such a low
price. And only 40 per cent of the sugar
was allowed to be sold in the free market.
It s true that whatever losses the sugar
factories suffered by giving levy sugar ata
low price, they tried to make up by charg-
g a higher price for the free sale sugar,
Sometimes they even charged much more
than they were justiied And for that rea-
son, the matter 1s engaging our attention
and we are considering what long range
policy we can adopt so that we can give, on
the one hand, a proper price to the sugarcane
growers and on the other, we can have a
sugar policy which will ensure a sufficient
quantity of production of sugar to meet
consumption. I may poimnt out n this
connection that while the production of
sugar has gone down during the past two
years, the consumption of sugar has gone
up In 1969-70 our production was about
41 or 42 lakh tonnes In 1970-71 1t was
37 lakh tonnes We had a fairly good
stock on account of the increased produc-
fion  But this year we are not expecting
to get much more than 30 or 31 lakh tonnes,
while for our internal cousumption alone,
we require 39 to 40 lakh tonnes  There-
fore, this difficulty has arisen, 1 hope after
the matter has been discussed by us at all
levels, with the Planning Commussion and
with the Finance Ministry, a long range
policy will be abopted which will take into
consideration the question of providing a
fair price to the sugarcane growers and at

,the same time, we can have increased pro-

Yk
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ction in future in order to meet internal
|uire nents as well as the requirements of
jort,

SHRI A.G. KULKARNI : When are
u going to take a decision ? For the
t one month, the prices are going up.
iere Is now a new controversy, the nor-
srn, prices being different from the south-
b prices, Some clarification should come
ym him. Otherwise, tomorrow again the
ices will go up.

SHRI FAKHRUDDIN ALI AHMED :
1ere is no justification for making any
fference on the basis of the understanding
hich has been arrived at with the factories.

there is anything, 1 shall certainly send
rr them and see what action can be taken
| that behalf. As far as the decision is
ncerned, it is pending for discussion bet-
cen the Planning Commission and others
1d we will be able to reach a decision very
yon. Not only the Planning Commission,
at the entire Government will be involved
| taking a long range view so far as the
agar policy is concerned,

SHRI A.G. KULKARNI: I asked
bout the northern mill owners asking for a
ertain price and the southern mill owners
sking for a different price. You must
ut an end to this controversy. What is
he use of this controversy ?

SHRI FAKHRUDDIN ALT AHMED :
Chey should stand by the informal arrange-
pent arrived at until the Government takes
| decision and adopts a policy in that
sehalf, If there is any difficulty, I shall
0ok into that matter.

Another point which has been raised is
hat while there has been increased produc-
jion in agricuiture the benefit of that has
jone to the richer section of the farmers.
|

SHRI SHYAM LAL YADAYV : Regard-
ing the nationalisation ef sugar mills, what
is the policy now ?

SHR1 FAKHRUDDIN ALI AHMED.:
Abont the sugar mills also, I have made _nt
very elear that so far 83 the Government is
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concerned, we have referred the matter to
the Sugar Enquiry Committee and when the
report of that committee will be available,
we shall be able to take a decision on behalf
of the whole of India. We cannot take a
decision so far as India is concerned only
on the basis of one State asking for it. We
have given the freedom to Uttar Pradesh to
enact a law if they wantto doit. Andl
think they have taken certain action in that
behalf and they have sent a proposal to us
which is under examination and it will be
sent back to them as early as possible. So
far as the question of how to remove the
disparity between the rich and the poor
farmers is concerned, this is one question
which is of great importance to us. That
is a matter which cannot be solved in one
day. But I would like to point out that we
have taken certain actions in that behalf,
how we can remove this disparity between
the rich farmer and the poor farmer. We
have taken a large number of schemes like
the small farmers scheme, the marginal
farmers scheme, the drought-affected areas
scheme, the dry-farming scheme, the crash
scheme for unemployment, etc. Through all
these schemes the effort is being made in
order to remove the disparity and I can
assure the honourable Member that once
these schemes are fully implemented and
are enlarged in future, we shall be able to
remove the disparity between the rich far-
mer and the smail farmer to a great extent,
And this will be in addition to what action
is being taken under the land reforms
measures, One thing I would like to point
out. This morning 1 was very sad to hear
criticism about our scientists. 1 wonld only
beg of honourable Members to consider
that there may have been some mistakes
which might have been committed by one
person or the other. But for that reason to
condemn the entire group of scientists or the
entire organisation, 1 think, will not be
proper and will not be advisable because
these scientists will lose heart and they will
not be able to put up such good work
through which it has been possible for us to
take their efforts to the farmers and
increase our production, In the interests
of the scientists 1 would ask honourable
Members to bear in mind that if there is
anything wrong, that gill be looked into,
but to blame either the Director or any
other person without knowing the facts, I
think, is neither fair nor just. 1 would only
like to point out that our s.icniists have
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been doing a yeomen service so far as
agricultural production 1s concerned. They
have not only found out high vyielding
varieties in wheat, they have not only found
out new varieties of seeds so far as rice is
concerned, they have not only found out
new varieties so far as cotton is concerned,
but they are also engaged in helping us in
finding out high yielding varieties of oil
seeds for soyabeen, for sunflower, et¢. In
all these efforts they are engaged. And I
am sure they are continuing their efforts
and it will be possible for us to utilise the
fruits of their research and further increase’
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agricultural production in our country,
thank honourable Members for giving n
this opportunity to make these few remark

MR. DEPUTY CHAIRMAN: TI
House stands adjourned till 11 4.1
torr}orrow.r

B

' The House then adjourned |
thirty-three minutes past six of tt
clock till eleven of the clock q
Thursday, the 11th May, 1972.
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